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ACT No. IV or 1939.

[PassED BY THE INDIAN LEGISLATURE.]

(Received the assent of the Qovernor General on the 16th
February, 1939.)

An Act to consolidate and amend the law relating to
motor vehicles.

HEREAS it is expedient to consolidate and amend
the law relating to motor vehicles in British
India ; It is hereby enacted as follows —
CHAPTER T.

PRELIMINARY.
1. (I) This Act may be called the Motor Vehieles Short title,
Act, 1939. ’ commengemont.

(2) 1t extends to the whole of British. India.

(3) It shall come into force on the 1st day of July,
1939 ; but Chapter VIII shall not have effect until the

1st day of July, 1943.

2. In this Act, urless there is anything repugnant in Definttions,
the subject or context,—

(1) ““ axle weight >’ means in relation to an axle of a
vehicle the total weight transmitted by the
several wheels attached to that axle to the
surface whereon the vehicle rests ;

(2) “ certificate of registration *’ means the cerdifi-
cate issued by a competent authority to the
effect that a motor vehicle has been duly
registered in accordance with the provisions of
Chapter 111 ;

(3) “ contract carriage ”’ means a motor vehicle
which -carries a passenger or passengers for
hite or reward under a contract expressed
or implied for the use of the vehicle as a

’ whole
7




* Motor Vehicles, [acT 19

whole at or for a fixed or agreed rate or sum
and from one point to another without stopping
to pick dn or setd own along the line of route;
passengers not included in the contract
and includes a motor cab notwithstanding
that the passengers may pay separate fares;

E'a:pldnation.—“ Contract carriage ”” does not

include a motor vehicle, possession of which
has been temporarily transferred in accordance
with an express agreement of hire for use as a
private vehicle and which is used in accordance
with the terms of such agreement ;

(£) “ delivery van ” means any goods vehicle the

registered laden weight of which does not exceed
5,000 pounds avoirdupois ;

(8) « driver ” includes, where a separate person

acts as steersman of a motor vehicle, that per-
son as well as any other person engaged in the
driving of the vehicle ;

(6) “ fares ” includes sums payable for a season

ticket or in respect of the hire of a contract
carriage ;

(7) “ goods ” includes live-stock, and any thing-

(other than equipment ordinarily used with the
vehicle) carried by a vehicle except living per-
sons, but does not include luggage or personal
effects carried in a motor car or in a trailer
attached to a motor car or the personal luggage
of passengers travelling in the vehicle ;

{8) “ goods vehicle ” means any motor vehicle con

structed or adapted for use for the carriage of
goods, or any motor vehicle not so constructed
or adapted when used for the carriage of goods
solely or in addition to passengers ;

(9) “ heavy transport vehicle ” means a transport

vehicle the registered axle weight of which ex-
ceeds 10,600 pounds avoirdupois,: or the regis-
_tered laden weight of which exceeds 14,500
pounds avoirdupois ;

(10) « invalid
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" (10) ““ invalid carriage ’ means a motor vehidle the ~
unladen weight of which does not exceed five -
hundredweights, specially designed and con-
structed, and not merely adapted, for the use of -
a person suffering from some physical defect or -
disability, and used solely by or for such &+

carriage ” dods not person ;
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(17) “ licence ” means the document issued by & -
competent authority authorising the person. -
specified therein to drive a motor vehicle or & -
motor vehicle of any specified class or descrip- -
tion ;

(12) ¢ licensing authority ** means an authority em--—
powered to grant licences, appointed by the
Provincial Government by rule made under
section 21 ;
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(13) “ light transport vehicle ” means any public -
service velicle other than a motor cab, or any
goods vehicle other than a heavy transport-:

rayabl . .
yable for |a season vehicle or a delivery van ;

18 hire of al contract ]
(14) “locomotive > means a motor vehicle which is -

itself not constructed to garry any load (other -
than equipment used for the purpose of propul-
sion), the unladen weight of which exceeds
16,000 pounds avoirdupois ; but does not in--
clude a road-roller ;
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(16) “ motor cab ** means any motor vehicle cons-
tructed, adapted or used to carry not more than -
six passengers excluding the driver, for hire -

or reward ;

(16) ““ motor car * means any motor vehicle other:

the carriagﬁ of goods
assengers ;

than a transport vehicle, locomotive, road-
 roller, tractor, motor cycle or invalid carriage

” means a (transport
¢ weight of which ex-
irdupois, or phe regis-
which exceeds 14,500

3

(17) * motor cycle ” means a motor vehicle, other-
than an invalid carriage, with less than four -
wheels, the unladen weight of which, inclusive -
of any side-car attached to the vehicle, does -
not exceed 900 pounds avoirdupois ;

(18) “'motor~
Qn

(10y « invalid
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(18) “ motor vehicle” meansany mechanically
propelled vehicle adapted for use upon roads
whether the power of propulsion is transmitted
thereto from an external or internal source and
includes a chassis to which a body has not been
attached and a trailer ; but does not include a
vehicle running upon fixed rails or used solely
upon the premises of the owner ;

“ owner >’ means, where the person in posses-
sion of a motor vehicle is a minor, the guardian
of such minor, and in relation to a motor vehicle
which is the subject of a hire purchase agree-
ment, the person in possession of the vehicle
under that agreement ;

“ permit ”” means tho document issued by a
Provincial or Regional Transport Authority
authorising the use of a transport vehicle as a
contract carriage, or stage carriage, or autho-
rising the owner a3 a private carrier or public
carrier to use such vehicle ;

(21) “ prescribed ”’ means prescribed by rules made
under this Act ;

(22) “ private carrier ” means an owner of a trans-
port vehicle other than a public carrier who
uses that vehicle solely for the carriage of goods
which are his property or the carriage of which
18 necessary for the purposes of his business
not being a business of providing transport,
or who uses the vehicle for any of the pur-
poses specified in sub-section (2) of section
42 ;

(23) “ public carrier ”’ means an owner of a trans-
port vehicle who transports or undertakes to
transport goods, or any class of goods, for an-
other person at any time and in any public
place for hire or reward, whether in pursuance
of the terms of a contract or agreement
or otherwise, and includes any person, body,
association or company engaged in the business
of carrying the goods of persons associated

with
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with that person, body, association or company
for the purpose of having their goods
transported ;

(24) “ public place ” means a road, street, way or
other place, whether a thoroughfare or not, to
which the public have a right of access, and
includes any place or stand at which passengers
are picked up or set down by a stage carriage ;

(25) « public service vehicle ” means any motor
vehicle used or adapted to be used for the
carriage of passengers for hire or reward, and
includes a motor cab, contract carriage, and
stage carriage ;

(26) © registered axle weight > means in respect of
any vehicle the axle weight certified and re-
gistered by the registering authority as permis-
sible for that vehicle ;

27, « reg?istered laden weight > means in respect of
any vehicle the total weight of the vehicle. and
Joad certified and registered by the registering
authority as permissible for that vehicle ;

(28) “ registering authority ”’ means an authority
empowered to register motor vehicles under
Chapter I11 ;

(29) ““ stage carriage >’ means a motor vehicle car-
rying or adapted to carry more than six persons
excluding the driver which carries passengers
for hire or reward at separate fares paid by or
for individual passengers, either for the whole
journey or for stages of the journey ;

(30) “ tractor ” means a motor vehicle which is not
itself constructed to carry any load (other than
equipment used for the purpose of propulsion)
the unladen weight of which does not exceed
16,000 pounds avoirdupois ; but excludes a
road-roller ;

(31) “ traffic signs ” includes all signals, warning
sign posts, direction posts, or other devices for
the information, guidance or direction of
drivers of motor vehicles ;

(32) ““trailer”
11
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122) *“ trailer ” means aeny vehicle other thana
side-car drawn or intended to be drawn by a
motor vehicle ;

(33) ¢ transport vehicle ’’ means a public service
vehicle, a goods vehicle, a locomotive or a
tractor other than a locomotive or tractor
used solely for agrioultural purposes;

(34) ““ unladen weight ” means the weight of o
vehicle or trailer including all equipment
ordinarily used with the vehicle or trailer
when working, but excluding the weight of
a driver or attendant ; and where alternative
parts or bodies are used the unladen weight of
the vehicle means the weight of the vehicle
with the heaviest sach alternative part or
body ;

(35) ““ weight ’ means the total weight transmitted
for the time being by the wheels of a vehicle
to the surface on which the vehicle rests.

CHAPTER IL

LiceExsING oF DRIVERS OF MoTOR VEHICLES.

Neaossity for 3. (1) No person shall drive a motor vehicle in any
publie place unless he holds an effective licence issued to
himself authorising him to drive the vehicle; and no
person shall so drive a motor vehicle asa paid employee

driving licence.

or shall so drive a public service vehicle unless his licence
specifically entitles him so to do.

(2) A Provincial Government may prescribe: the
conditions subject to which sub-section (I) shall not
apply to a person receiving instruction in driving a
motor vehicle.

(3) Nothing contained in sub-section (I) shall
for a period of twelve months after the commencement
of this Act invalidate a licence to drive a motor vehicle
issued by & competent authority under the provisions
of the »Indlan Motor Vehicles Act, 1014, VIIT of 1016,

Agolimit n 4. (1) No person under the age of eighteen years

&rig: o%zllying shall drive a motor vehicle in any public place. -

vehicles, ' i
(2) Subject

12
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hicle other than’s
to be drawn by a (2) Subject to the provisions of section 14, no pérson
under the age of twenty years shall drive a transport

vehicle in any public place.
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2 locomotive jor a
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section (2) shall prevent any person who, before the
commencement of this Act, possessed a licence to drive
a motor vehicle from obtaining a licence to drive a .
motor vehicle of the same class.

5. No owner or person in charge of a motor vehicle responsivitity

: . o of
shall cause or permit any person who does not satisfy mater " O

the provisions of section 3 or section 4 to drive the gemoesfor .

vehicle. gf;\ sdezt,lons 3

6. (7) No person shall, while he holds any licence for Restrictions os
. . . . the holding of
the time being in force, hold any other licence except licences. ,
a licence issued in accordance with the provisions of
section 14, or a document authorising,in accordance
with the rules made under section 92, the person speci

fied therein to drive a motor vehicle.

(2) No holder of a licence shall permit it to be used by
any other person.

(3) Nothing in this section shall prevent a licensing
authority having the jurisdiction referred to in sub-
section (I) of section 7 from adding to the classes of
vehicle which the licence authorises the holder to drive.

7. (I) Any person who is not disqualified under sec- ;.
tion 4 for driving a motor vehicle and who is not for the leence,
time being disqualified for holding or obtaining a licence
may apply to the licensing authority having jurisdiction
in the area in which he ordinarily resides or carries on

. business or, if the application is for a licence to drive

as a paid employee, in which the employer resides or
carries on business, for the issue to him of a licence.

(2) Every application under sub-section (I) shall be
in Form A as set forth in the First Schedule, shall be
signed by, or bear the thumb impression of, the appli-
cant in two places, and shall contain the information
required by the form,

(3) Where the application is for a licence to drive as a
paid employee or to drive a transport vehicle, or where

in
13
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in any other case the licensing authority for reasons
to be stated in writing so requircs, the application
shall be accompanied by a medical certificate in Form
C, as set forth in the First Schedule, signed by a regis-
tered medical practitioner.

(4) Every application for a licence to drive as a paid
employee and every application for a licence to drive a
transport vehicle shall be accompanied by three clear -

copies of a recent photograph of the applicant.

(5) If, from the application or from the medical
certificate referred to in sub-section (3), it appears that
the applicant is suffering from any discasc or disability
specified in the Second Schedule or any other disease or
disability which is likely to cause the driving by him of
a motor vehicle of the class which he would ‘be autho-
rised by the licence applied for to drive to be a source of
danger to the public or to the passengers, the licensing
authority shall refuse to issue the licence :

Provided that—

{a) a licence limited to driving an invalid carriage
may be issued to the applicant, if the licensing
authority is satisfied that he is fit to drive such
a carriage,

(b) the applicant may, except where he suffers from
a disease or disability specified in the Second
Schedule, claim to be subjected to a test of his
fitness or ability to drive a motor vehicle of a
particular construction or design, and, if he
passes such test to the satisfaction of the
licensing authority and is not otherwise dis-
qualified, the licensing authority shall grant
him a licence to drive such motor vehicle as
the licensing authority may specify in the
licence.

(6) No licence shall be issued to any applicant
unless—
(a) he passcs to the satisfaction of the licensing
authority the test of competence to drive SPeCI-
fied in the Third Schedule, or

() where
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(b) where the application is made within twelve
months from the commencement of this Act,
he satisfies the licensing authority that he
was at the commencement of this Act the
holder of a current licence granted under the
provisions of the Indian Motor Vehicles Act,
1914, entitling him to drive a vehicle of the
class or description which he would be entitled
to drive under the licence applied for :

Irive as a paid
nce to drive a
by three clear -
licant,

V111 of 1014,

. Provided that, where the application is for a licence
to drive a motor cycle or a motor car, the licensing au-
thority shall exemps the applicant from Part I of the
test specified in the Third Schedule if the liconsing au-
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thority is satisfied that the applicant has previously held
2 licence to drive and has had not less than twelve

. months’ recent experience of driving a motor cycle or a

motor car, as the case may be :

Provided further that where the application is for a
licence to drive a motor vehicle (not being a transport
vehicle) otherwise than as a paid employee, the licens-
ing authority may exempt the applicant from Part I
of the test specified in the Third Schedule if the applicant
possesses a driving certificate issued by an automobile
association recognised in this behalf by the Provincial
Government.

i (7) The test of competence to drive shall be carried
out in a vehicle of the type to which the application
refers, and, for the purposes of Part T of the test,—

(@) a person who passes the test in driving a motor
car or a motor cab or a delivery van shall be
deemed to have passed the test for all of )
these vehicles ;

{6) a person who passes the. test in driving a light
transport vehicle shall be deemed also to have
passed the test in driving the vehicles referred
to in clause () ; and

(¢) a person who passes the test in driving a heavy
transport vehicle shall be deemed also tc have
passed the test in driving any motor vehicle

.other than a motor cycle. _
(8) When
16
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€&
(8) When an application has been duly made to
 the appropriate licensing authority and the applicant
has satisfied such authority of his physical fitness and
-«of his competence to drive and has paid to the authority
-a fee of five rupees, the licensing authority shall grant the
applicant a licence unless the applicant is disqualified
under section 4 for driving a motor vehicle or is for the
time being disqualified for holding or obtaining a
. licence :

Provided that—

(@) the fee for a licence issued in accordance with the
provisions of clause (b) of sub-section (f) shall
be three rupees only, and

(b) a licensing authority may issue a licence to drive
a motor cycle or a motor car notwithstanding
that it is not the appropriate licensing autho-
rity, if the licensing authority is satisfied
that there is good reason for the applicant’s
inability to apply to the appropriate licensings
authority.

8. (I) Every licence, except a licence issued under
soction 14, shall be in Form D as set forth in the First
Schedule and shall have affixed thereto one of the signa-

" tures or thumb impressions given on the form of
. application for the licence and, in the case of a licence to
. drive as a paid employee or to drive a transpory

.vehicle, one of the photographs referred to in sub.
- section (4) of section 7. ) :
(2) A licence shall specify whether the holder is en-
. titled to drive as a paid employee and whether he is en-
i titled to drive a public service vehicle and shall further be
expressed as entitling the holder to drive a motor vehicle
. of one or more of the following classes, namely :—

.

(@) motor cycle,
(b) motor car,
(¢) motor cab,
(d) delivery van,
(¢) light transport vehicle,
(f) heavy transport vehicle,
(g) locomotive
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() locomotive,

(k) tractor,

(¢) road.roller,

(j) invalid carriage, or

(k) motor vehicle of a specified description

9. (1) Subject to any rules made by a Provincial E

Government under sub-section (3), a licence issued under Tcence,

the foregoing sections shall be effective throughout
British India.

(2) Subject, in the case of international driving per”
mits issued in pursuance of the International Convention
relative to motor trafic concluded at Paris on the 24th
day of April, 1926, or of any Convention modifying
tho same, to any rules made by the Central Govern-
ment under section 92 and subject in any other case
to the provisions of sub-section (4), a licence to drive
o motor vehicle issued by a competent authority in
any Indian State or in the French or Portuguese Setitle.
ments bounded by India shall, if the holder is ordi-
narily resident in the State ot Settlement in which the
liconce was issued, be valid throughout British India as
‘f it were a licence issued under this Act :

Provided that such holder is not disqualifiea wnder
any of the provisions of this Act for holding or obtain-
ing a licence in British India.

(3) A Provincial Government may, by rules made
ander section 21,— ,

(s) provide that a specification entitling the holder
of a licence to drive a public service vehicle shall
be made in the licence only by or under the
authority of the Regional Transport Autho-
rity constituted under Chapter IV,

(b) regulate the submission of applications for

such licences to the said authority, or
{¢) require as a condition of its validity in a pro-
vince that a licence entitling the holder to
drive a public service vehicle shall be counter-
signed by a prescribed authority in the

>~ province.

o ) If
17
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(4) If the Central Government is satisfied that
licences issued in British India under this Act are not
effective in any Indian State or French or Portuguese
Settlement bounded by India or are effective subject
to unreasonable conditions or that like conditions and
requirements to those imposed by this Act are not
imposed in a reasonable degree upon the issue of licences
in any State or Settlement as aforesaid, the Central
Government shall, by notification in the official Gazette
declare that licences generally or any particular class
of licence issued in any such State or Settlement shall
not be valid in British India.

10. A licence issued under the foregoing sections
shall, subject to the provisions contained in this Act as
to the cancellation of licences and the disqualification of
holders of licences for holding or obtaining licences, be
effective without renewal for a period of twelve months
only from the date of issue or last renewal.

11. (I) Any licensing authority may on application
made to it renew a licence issued under the provisions of
this Act.

(2) An application for the renewal of a licence shall be
made in Form B as set forth in the First Schedule and
shall contain the declaration required by that form ; pro-
vided that where the applicant does not or is unable to
subscribe to the said declaration the provisions of sub-
section (5) of section 7 shall apply.

(3) The fee payable for the renewal of a licence shall
be three rupees, if the application for renewal is made
previous to, or not more than fifteen days subsequent to,

. the date on which the licence is due to expire and shall

be five rupees in any other case, unless the licensing
authority is satisfied that the holder was prevented by
good cause from applying for the renewal of the licence
within fifteen days after its expiry.

(4) When the authority renewing the licence is not
the authority which issued the licence, it shall intimate
the fact of renewal to the authoritv which issued the
licence.

12. Notwithstanding
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12, Notwithstanding anything contained in the Revoeatfon
foregoing sections, a licensing authority may at any grounds of
time revoke a licence issued by it, or may require, as a dieability.
condition of continuing to hold such licence, the holder
thereof to furnish a fresh medical certificate in Form C
as set forth in the First Schedule signed as required by
sub-section (3) of section 7, if the licensing authority
has reasonable grounds to believe that the holder of the
licence is, by virtue of any disease or disability, unfit

to drive a motor vehicle.

13. (I) Where the licensing authority refuses to issue Orders

. . refusing or
or revokes or refuses to renew any licence, it shall do so revoking

by an order communicated to the applicant or the holder, apponis and
oo - . e herefrom.
as the case may be, giving the reasons in writing for such

refusal or revocation.

(2) Any person aggrieved by the refusal of a licensing
authority to grant or renew a licence or by the revocation
of a licence may, within thirty days of the service on
him of the order of such refusal or revocation, appeal to
the prescribed authority, who shall decide the appeal
after giving the licensing authority an opportunity of
being heard, and the decision of the appellate authority
shall be binding on the licensing authority.

(3) The order of a licensing authority shall, unless
the appellate authority, conditionally or uncondition-
ally, directs otherwise, be in force pending the disposal
of an appeal under sub-section (2).

14. (7) The authority spocified in Part A of the Lisensesto
Fourth Schedule may grant licences, valid throughout ;?E{,‘:}ff"';‘?
British India, to persons who have completed their tho Conbral

eighteenth year to drive motor vehicles which are the
property of the Central Government. '

(2) Alicence issued under this section shall specify. the
class or classes of vehicle which the holder is entitled to
drive and the period for which he is so entitled.

(3) A licence issued under this section shall not en-
title the holder to drive any motor vehicle except a
motor vehicle which is the property of the Central
Government.

IS

(4) The
19
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© (4) The authority issuing any licence under this sec-
tion shall at the request of any Provincial Government
furnish such information respecting any person to whom
a licence is issued as that Government may at any time
require.

15. (Z) If a licensing authority is satisfied after giving
him an opportunity of being heard that any person—
(a) is a habitual criminal or a habitual drunkard,

ar

(b) is using or has used a motor vehicle in the
commission of & cognisable offence, or

(c) has by his previous conduct as driver of a motor
vehicle shown that his driving is likely to be
attended with danger to the public,

it may, for reasons to be recorded in writing, make an
order disqualifying that person for a specified period for
holding or obtaining a licence.

(2) Upon the issue of any such order a person affect- .
ed, if he is the holder of a licence, shall forthwith sur-
render his licence to the licensing authority making
the order, if the licence has not already been surrend-
ered, and the licensing authority shall—

{(a) if the licence is a licence issued under this
Act, keep it until the disqualification has
expired or has been removed, or

. (b) if it is not a licence issued under this Act, endorse
the disqualification upon it and send it to the
licensing authority by which it was issued.

(3) Any person aggrieved by an order made by a
licensing anthority under this section may, within
thirty days of the receipt of the order, appeal to the

_ presoribed authority, and stch appellate authority shall

Power of
Reulonsi
Transport
Authority to
disqualify;

give notice to the licensing authority and hear either
party if so required by that party and may make such
inquiry into the matter as it thinks fit. An order made
by any such appellate authority shall be final.

~ 18. (I) A Regional Transport Authority constituted
under Chapter IV may for reasons to be recorded in
writing

20
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_ writing and subject to any prescribed conditions declare
any person disquolificd, for a specified period for
holding or obtaining a licence to drive a public
gervice vehicle in the province.

(2) Any person aggrieved by an-order of a Regional
Transport Authority made under sub-scction (I) may
within thirty days of the receipt uf intimation of such
order appeal against the order to the prescribed
authority.

17. (I) Where a person is convicted of an Powerof
offence under this Act, or of an offence in the gﬁ‘&ﬁfaﬁi’u.
commission of which a motor vehicle was used, the
Court by which such person is convicted may, subject
to the provisions of this section, in addition to imiposing
any other punishment authorised by law, declare the
person so convicted to be disqualified, for such period as
the Court may specify, for holding any licence or for
holding a licence to drive a particular class or descrip-

tion of vehicle.

(2) A Court shall not order the disqualification of an
offender convicted for the first or second time of an
offence punishable under section 115.

(3) A Court shall order tho disqualification of an
offender convicted of an offence punishable under
section 117, and such disqualification shall be for & period

of not less than six months. s

(4) A Court shall order the disqualification of an
offender convicted of an offence against the provisions
of clause (¢) of sub-section (I) of section 87 or of section
89, and such disqualification shall be for a period of not
less than one month.

(5) A Court shall, unless for special reasons to be re-
corded in writing it thinks fit to order otherwise, order
the disqualification of an offender—

(@) whohaving been convicted of an offence punish-
able under section 116 is again convicted of an
offence punishable under that section,

(b) who is convicted of an offence punis’hablelundexvv-‘
section 120, or

(c) who

21
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¢ (c) who is convicted of an offence punisﬁable under

section 123 :

Provided that the period of disqualification shall not
exceed, in the cases referred to in clauses (a) and (b),
$wo years, or, in the case referred to in clause (c), one
year

(6) A Court ordering the disqualification of an
offender convicted of an offence punishable under
section 116 may direct that the offender shall, whether
he has previously passed the test of competence to drive
specified in the Third Schedule or not, remain disquali-
fied until he has subsequent to the making of the order
of disqualification passed that test to the satisfaction of
the licensing authority.

{7} The Court to which an appeal lies from any
conviction of an offence of the nature specified in
sub-section (I) may set aside or vary any order
of disqualification made by the Court below,
and the Court fo which appeals ordinarily Le
from any Court may set aside or vary any order of
disqualification made by that Court, notwithstand-
ing that no appeal lies against the conviction in
connection with which such order was made.

" 18. (I) A person in respect of whom any quuahﬁ.
dbq"allﬂomon cation order is made shall be debarred to the extent and
for the period specified in such order from holding or ob-
taining a licence and the licence, if any, held by such
person at the date of the order shall cease to be effective
during such period.

(2) The operation of a disqualification order made
under section 17 shall not be suspended or postponed
while an appeal is pending against such order or against
the conviction as a result of which such order is made,
unless the appellate Court so directs.

(3) Any person in respect of whom any disqualifica-
tion order has been made may at any time after the expiry
of six months from the date of the order apply to the
Court or other authority by which the order was made,

to

22
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to remove the disqualification ; and the Court or autho-
rity, as the case may be, may, having regard to all the
circumstances, either remove or vary the order of
disqualification : ‘

Provided that where an application has heen made
under this section a second application thereunder shall
not be entertained before the expiry of a further period
of three months.

19. (1 ) The Court or authority making an order of Endorsement,

disqualification shall endorse or cause to be endorsed .

upon the licence, if any, held by the person disqualified
particulars of the order of disqualification and of any con-

viction of an offence in respect of which an order of
disqualification is made ; and particulars of any remova}

or variation of an order of disqualification made under
sub-section (3) of section 18 shall be similarly so
endorsed.

(2) A Court by which any person is convicted of an
offence specified in the Fifth Schedule shall, whether or
not an order of disqualification is made in respect of such
conviction, endorse or cause to be endorsed particulars
of such conviction on any licence held by the person
convioted.

(3) Any person accused of an offence specified in the
Fifth Schedule shall when attending the Court bring with -
him his licence if it is in his possession.

20. (I) An endorsement on any licence shall be trans. Trausfer of

ferred to any new or duplicate licence obtained by the 3nd Isste of

holder thereof until the holder becomes entitled under from

. . . . . . endorsement,
the provisions of this section to have a licence issued to

him free from endorsement.

(2) Where a licence is required to be endorsed and the
licence is at the time not in the possession of the Court or
authority by which the endorsement is tc be made then—

(@) if the person in respect of whom the endorsement
is to be made is at the time the holder of a
licence, he shall produce the licence to the Court
or authority within five days, or such longer

~ time as the Court or authority may fix, or
(b) ifl
23
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€ (b) if, not being then the holder of a licence, he sub-
sequently obtains a licence, he shall within five
days after obtaining the licence produce it to
the Court or authority ;

and if the licence is not produced within the time specified
it shall on the expiration of such time be of no effect untilk
it is produced for the purpose of endorsement.

{3) A person whose licence has been endorsed shall, if
during a continuous period of three years since the last en-
dorsement was made no further order of endorsement has
been made against him, be“entitled, on surrendering his-
licence and on payment of a fee of five rupees, to receive:
& new licence free from all endorsements. If the en-
dorsement was only in respect of exceeding a speed limit,
fte shall bo entitled to have a clean licence issued on.
the expiration of one year from the date of the order :

~ Provided that in reckoning the said period of three
years and one year, respectively, any period during
which the said person was disqualified for holding
or obtaining a licence shall be excluded.

{4) When a licence is endorsed by or an order of en-
dorgement is made by any Court, the Court shall send'
particulars of the endorsement or order, as the case may
be, to the licensing authority by which the licence was
last renewed and to the licensing authority which
granted the licence.

(6) Where the holder of a licence is disqualified by
the order of any Court for holding or obtaining a licence,
the Court shall take possession of the licence and for-
ward it to the licensing authority by which it was
granted or last renewed and that authority shall keep-
the licenceruntil the disqualification has expired or has
been removed and the person entitled to the licence
has made a demand in writing for its return to him :

Provided that, if the disqualification is limited to
the driving of a motor vehicle of a particular class or
description, the Court shall endorse the licence to this
effect and shall send a copy of the order of disqualifica-

" tion to the licensing authority by which the licence was
granted and shall return the licence to the holder.
- (6) Where
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(6) Where on an appeal against any convictidn or
order of a Court which has been endorsed on a licence,
the appellate Court varies or sets aside the convicticn
or order, the appellate Court shall inform the licensing
authority by which the licence was last renewed and
the . licensing authority which granted the licence,
and shall amend or cause to be amended the endorse-

‘ment of such convietion or order.

21. (I) A Provincial Government may make rules Power to make
for the purpose of carrying into effect the provisions of "
this Chapter. :

(2) Without prejudice to the generality of the fore-
going power, such rules may provide for—
(@) the appointment, jurisdiction, control and
functions of licensing authorities and other
prescribed authorities ;

(b) for the conduct and hearing of appeals that
may be preferred under this Chapter ;

(¢) the issue of duplicate licences to replace licences
lost, destroyed or mutilated, the replacement
of photographs which have become obsolete,
and the issue of temporary licences to persons
receiving instruction in driving, and the fees
to be charged therefor ;

(d) the conditions subject to which a Regional
Transport Authority may disqualify a person
for holding a licence to drive a public service
vehicle ;

(e) the medical examination and testing of appli-
cants for licences and of drivers and the fees
to be charged therefor ;

(f) the refund of fees paid under the provisions of
this Act or of any enactment relating to motor
vehicles in force in British India at the com-
mencement of this Act ;

{g) the granting by registered medical practitioners
of the certificates referred to in sub-section
(3) of section 7 ; o

- | | (h)’f;’}kle
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%) the communication of particulars of licences.
grauted by one licensing authority to other
licensing authorities ;

(¢) the control of schools or establishments for the
ingtruction of drivers of motor vehicles and
the acceptance of driving certificates issued
by such schools or establishments as qualify-
ing the holder for exemption from Part I of
the test specified in the Third Schedule ;

(j) the exemptions of drivers of road-rollers from
all or any of the provisions of this Chapter or
of the rules made thereunder ; and

(k) any other matter which is to be or may be
prescribed.

CHAPTER III.
REGISTRATION OF MOTOR VEHIOLES.

22. (I) No person shall drive any motor vehicle and
no owner of a motor vehicle shall cause or permit the
vehiole to be driven in any public place or in any other
place for the purpose of carrying passengers or goods
unless the vehicle is registered in accordance with this
Chapter and the certificate of registration of the vehicle
has not been suspended or cancelled and the vehicle
carries a registration mark displayed in the prescribed
manner.

(2) Nothing in this section shall apply to a motor
vehicle while being driven within the limits of juris-
diction of one registering authority to or from the ap-
propriate place of registration for the purpose of being
registered under section 23, 25 or 39 or to a motor
vehicle exempted from the provisions of this Chapter
while in the possession of a dealer in motor vehicles.

23. (1) Subject to the provisions of section 25 and sec-
tion 39, every owner of a motor vehicle shall cause the
vehicle to be registered by a registering authority in
the province in which he has the residence or place of
business where the vehicle is normally kept.
’ (2} A motor

26
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(2) A motor vehicle already registered undér any
enactment in force in British India 'at the commence-
ment of this Act shall be deomed to be registered under
this Act until the lst day of April, 1941, and on the
application of the owner before that date shall be
registered under this Act without payment of any
registration fee.

(3) A Provincial Government may, by rules made
under section 41, provide that within a prescribed
period cortificates of registration of any prescribed
class of transport vehicles deemed to be registered
under this Act by virtue of sub-section (2) shall be

. presented to a prescribed authority for the entry there-

in of all or any of the particulars specified in section
37.

24. (1) An application by or on behalf of the owner Rregistratton,
of a motor vehicle for registration shall be in Form E mad§° be
as set forth in the First Schedule, shall contain the in-
formation required by that form, and shall be accom..

panied by the prescribed fee.

(2) The registering authority shall issue to the owner
of a motor vehicle registered by it a certificate of
registration in Form G as set forth in the First Schedule
and shall enter in a record to be kept by it particulars
of such certificate:

(3) The registering authority shall assign to the
vehicle, for display thereon in the prescribed manner,
a distinguishing mark (in this Act referred to as the
vegistration mark) consisting of one of the groups of
letters allotted to the province by the Sixth Schedule
followed by a number containing not more than four
figures.

25. (I) Notwithstanding anything contained in Temporary
section 23, the owner of a motor vehicle may apply to
any registering authority to have the vehicle tempo-
“rarily registered in the prescribed manner and for the
issue in the prescribed manner of a temporary
certificate of registration and a temporary registration
mark.

: (2) A registration
27
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(2;\ A registration made under this section shall be
valid only for a period not exceeding one mouth, and
shall not be renewable.

26. The registering authority may before proceed-
ing to register a motor vehicle require the persorr
applying for registration of the vehicle to produce the
vehicle either before itself or such authority as the Pro-
vincial Government may by order appoint in order that.
the registering authority may satisfy itself that the
particulars contained in the application are true and
that the vehicle complies with the requirements of’
Chapter V and of the rules made thereunder.

27. The registering authority may refuse to register
any motor vehicle if the vehicle is mechanically defec-
tive or fails to comply with the requirements of Chapter
V or of the rules made thereunder, or if the applicant.
fails to furnish particulars of any previous registration:
of the vehicle, and it shall furnish the applicant whose-
vehicle is refused registration with the reasons in writing;
for such refusal.

28. (I) Subject to the provisions of section 29, a.
motor vehicle registered in accordance with this Chapter
in any province or deemed to be registered under this Act-
shall not réquire to be registered elsowhere in British
India and a certificate of registration issued or in force
under this Act in respect of such vehicle shall be:
effective throughout British India :

Provided that the Provincial Government may, by
rules made under section 41, provide that the certificates:
of registration of transport vehicles of any prescribed
class issued by an authority not within the province
and effective by virtue of sub-section (2) of section 23
shall not be valid unless they contain the particulars
specified in section 37 or such of those particulars as
may be prescribed.

(2) Subject, in the case of international motor
vehicle certificates issued in pursuance of the Interna~
tional Convention relative to motor traffic concluded at:
Paris on the 24th day of April, 1926, to any rules made:
by the Central Government under section 92, and subject.

. i
28
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#in any other case to the provisions of sub-section (1)

of section 23 and sub-section (3) and sub-section (4)
«of this section, a motor vehicle registered by a competent

-authority in any Indian State or in the French or

Portuguese Settlements bounded by India shall not
require to be registered in British India :

Provided that there is in force in respect of the vehi-
<le a certificate conforming to and containing substan-
tinlly the same particulars as the certificate of registra-
tion in Form & as set forth in the First Schedule issued
by such competent authority in respect of such vehicle.

(3) A certificate complying with the requirements of
‘the proviso to sub-section (2) shall be effective through.
out British India as if it were a certificate of registra-
tion issued under this Act.

(4) Sub-section (2) shall not apply to any motor

. wehicle previously registered in British India, if the

.certificate of registration of the vehicle in British India
48 for the time being suspended or cancelled for any
-reason other than that of permanent removal of the
«ohicle from British India.

() If at any time the Central Government is satis-
fied that motor vehicles registered in British India under
this Act are not permitted to be driven in any Indian
State or French or Portuguese Settlement without
fresh registration in such State or Settlement, or are
permitted to be driven only subject to unrsasonable con.

~ ditions or that like conditions and requirements to
those imposed under this Act (including the specifica-
tion of the particulars required by Form G as set forth
4n the First Schedule) are not imposed in a reasonable
degree upon the issue and for the continued effective-
ness of certificates of registration in any State or Settle-
-ment as aforesaid, the Central Government shall, by
-potification in the official Gazette, declare that certi-
ficates of registration gemerally or in respect of any

particular class of motor vehicle issued in any such

State or Settlement shall not be effective in British
“India. ;

29. (I) When a motor vehicle registered in. one pro-

-wince has been kept in another vrovince for a period

. exceeding
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exceelling twelve months, the owner of the vehicle ghall 3
apply to the registering authority, within whose juris-
diction the vehicle then is, for the assignment, of a new
registration mark and shall present the ocertificate og-
registration to that registering authority. T

(2) The registering authority, to which application
is made under sub-section (), shall assign the vehicle -
a registralion mark in accordance with the Sixth
Schedule to be carried thenceforth on the vehicle and
shall enter the mark upon the certificate of registration
before returning it to the applicant and shall, in
sommunication with the registering authority by whom
the vehicle was previously registered, arrange for the
transfer of the registration of the wvehicle from the
records of that registering authority to its own
records.

(3) A Provincial Government may make rules under
section 41 requiring the owner of a motor vehicle not
registered within the province, which is brought into
or is for the time being in the province, to furnish to a
prescribed authority in the province such information
with respect to the motor vehicle and its registration
a8 may be prescribed.

80. (1) If the owner of a motor vehicle ceases to
reside or have his place of business at the address re-
corded in the certificate of registration of the vehicle,
he shall, within thirty days of any such change of
address, intimate his new address to the registering
authority by which the. certificate of registration was
issued, or, if the new address is within the jurisdiction of
another registering authority, to that o“her registering
authority, and shall at the same time -forward the
certificate of registration to the registering authority
in order that the new address may be entered therein,

(2) A registering authority other than the original
registering authority making any such entry shall com-
municate the altered address to the original registering
authority.

(3) Nothing in sub-section (I) shall apply where the
change of the address recorded in the oertificate of
registration is due to a temporary absence not intended

to
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- to exceed six months in duration or where the motor

vehicle is neither used nor removed from the address
recorded in the certificate of registration.

31. (I) Within thirty days of the transfer of owner- Transferot

ownership,

ship of any motor vehicle registered under this Chapter,
the transferee shall report the transfer to the registering
authority within whose jurisdiction he resides and shall
forward the certificate of registration to that registering
authority together with the prescribed fee in order that
particulars of the transfer of ownership may be entered
therein. )

(2) A registering authority other than the original
registering authority making any such entry shall

 communicate the transfer of ownership to the original

registering authority.

32. (1) If a motor vehicle is so altered that the parti- Aieration in

culars contained in the certificate of registration are
no longer accurate, the owner of the vehicle shall, with-
in fourteen days of the making of any such alteration
report the alteration to the registering authority with-
in whose jurisdiction he resides and shall forward the
certificate of registration to that authority together
with the prescrlbed fee in order that particulars of the
alteration may be entered therein :

Provided that it shall not be necessary to report
any change in the unladen weight of the motor vehicle
consequent on the addition or removal of fittings or
accessories, if such change does not exceed two
per cent. of the weight entered in the certificate of
registration.

(2) A registering authorlty other than the original
registering authority making any such entry shall
communicate the details of the entry to the original
registering authority.

33. (I) A registering authority or other prescribed Susp

oglatration.

authority, which has reascn to believe that any motor
vehicle within its jurisdiction is in such a condition that
its use in a public place would constitute a danger to the
public, or that it fails to comply with the requirements

of .

81
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of dhapter V or of the rules made thereunder, may,
after giving the owner an opportunity of making any
representation he may wish to make, for reasons to be
recorded in writing suspend the certificate of registra-
tion of the vehicle until the defects are remedied to its
satisfaction.

{(2) An authority other than a registering authority
shall, when making a suspension order under sub-sec-
tion (1), intimate in writing the fact of suspension and
the reasons therefor to the registering  authority
within whose jurisdiction the vehicle is at the time of
the suspeusion.

(3) Where the registration of a motor vehicle has
“been suspended under sub-section (7) for a continuous
period of not less than one month, the registering
authority, within whose jurisdiction the vehicle was
when the registration was suspended, shall, if it is not
‘the original registering authority, inform that authority
of the suspension; and when the suspension has
continued without interruption for a period: of not
less than six months, the registering authority, within
whose jurisdiotion the vehicle was when the registra-
tion was suspended, may, if it is the original registering
authority, cancel the registration, and, if it is not the
original registering authority, shall forward the certi-
ficate of registration to that authority which may cancel
it forthwith.

(4) The owner of a motor vehicle shall, on the demand
of a registering authority or other prescribed authority
which has suspended the certificate of registration of the
vehicle under this section, surrender the certificate of
registration and any token or card issued to authorise
the use of the vehicle in a public place.

(5) A certificate of registration and any token or
card surrendered under sub-section (£) shall be returned
to the owner when the order suspending registration
bas been rescinded and not before.

Cancellation 84. (I) If a motor vehicle has been destroyed or has
of reghitration. 1 oen rendered permanently incapable of use, the owner
shall, within fourteen days or as soon as may be,

report
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| : report the fact to the registering authority within
ler, may, | whose jurisdiction he resides and shall forward to that
uking any, authority the certificate of registration of the vehicle
ons to be/ together with any token or card issued to authorise
7 registra~ the use of the vehicle in a public place.
ded to itg
i (2) The registering authority shall, if it is the original
‘! registering authority, cancel the registration and the
a,uthoritjé cortificate of registration, or, if it is not, shall forward
: sub-seg’-’ ' , the report and the certificate of registration to the
1sion and ‘ original registering authority and that authority shall
a,uthoritf& . cancel the registration and the certificate of registration.
© bime @)f (3) Any registering authority may order the examin-
] 1 ation of a motor vehicle within its jurisdiction by |3
shicle hfas such authority as the Provincial Government may by ‘
»ntinuous 1 order appoint and, if upon such examination and "
agisteri,{lg after giving the owner an opportunity to make any
1icle was representation he may wish to make it is satisfied
“it is not  that the vehicle is in such a condition that its use in ;
authority & public place would constitute a danger to the public
sion has and that it is beyond reasonable repair, may cancel .
1 of not the registration of the vehicle.
Y th?m (4) If a registering authority is satisfied that a
registra- A . v
3gisberi%ng mo.’o(.)r vehllee has be.en I')ermanentl_y removed out of
s nob the British India, the registering authority shall cancel the
he ce riti- registration.
ay can(i:el , 4 6)) A registering authority cancelling the registra-
! ‘ tion of a motor vehicle under section 33 or under
3dema,x§1 . this section shall communicate the fact in writing to
Luth'orif;ty ; 3 the owner of the vehicle and the owner of the vehicle
on of the shall forthwith surrender to that authority the certificate
ificato of of registration of the vehicle and any token or card
zuthoriipe issued to authorise the use of the vehicle in a public i
| place. -
token or (6) A registering authority making an order of can- ;
returned cellation under this section shall, if it is the original
;istra,tioip . registering authority, cancel the certificate of regis-
tration and the entry relating to the vehicle in its re-
W or haj’s cords, and, if it is not the original registering authority,
10 owner ‘ forward the certificate of registration to that authority
nay be, ' . and
report ) - ) v 33
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and that authority shall cancel the certificate of regis-
tratidn and the entry relating to the motor vehicle in
its records. -

(7) The expression “ original registering authority »
in this section and in sections 30, 31, 32 and 33 means
the registering authority in whose records the registra.
tion of the vehicle is recorded.

35. (1) Any owner of a motor vehicle aggrieved by
an order of refusal under section 27 to register a motor
vehicle or under sub-section (I) of section 38 to issue
a certificate of fitness or by an order of suspension or
cancellation made under section 33 or 34 or by an order
of cancellation under sub-section (3) of section 38 may,
within thirty days of the date on which he has received
notice of such order, appeal against the order to the
prescribed authority.

(2) The appellate authority shall give notice of the
appeal to the original authority and after giving opportu-
nity to the original authority and the appellant to be
heard either personally or by pleader in the appeal pass
such orders as it thinks fit:

“Provided that orders of the original authority shall
remain in force pending the disposal of the appeal un-
less the appellate authority otherwise directs.

36. (1) After the commencement of this Act, a
registering authority shall refuse to register any
transport vehicle other than a motor cab, unless the
application for registration is accompanied by a docu-
ment in Form F as set forth in the First Schedule signed.
by the maker of the vehicle or an assembler duly autho-
rised by the maker in this behalf stating the greatess
laden weight and greatest axle weights for which the
vehicle is and the several axles are designed :

Provided that nothing in this sub-section shall
apply to any application for the registration of a trans.
port vehicle already registered under any enactment in
force at the commencement of this Act.

(2) Where a transport vehicle or chassis, as the case
may be, has affixed to it a metal plate, bearing the
stamp of the maker or assembler and identified as

appertaining
34
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appertaining to the particular vehicle or chasgsis to which
it is attached, which contains the particulars specified
in sub-section (I), that plate may at the’ discretion of a
registering authority be deemed to be the document
referred to in sub-section (I).

37. (1) A registering authority, when registering a Speolal

articplars to

tronsport vehicle other than a motor cab, shall enter e Tecorded on
. . . + Toglatyationo
in the record of registration and shall also enter in transport :

the certificato of registration of the vehicle the following venicle
particulars, namely :—
(@) the unladen weight of the vehicle ;

(b) the number, naturo and size of the tyres attach.
od to each wheel; '

{c) the registered laden weight of the vehicle
and the registered axle weights pertaining
to the several axles thereof, fixed in accord-
ance with sub-section (2) with reference to
the partioulars of the tyres entered in the
certificate of registration ; and ;

(d) if the vehiclo io used or adapted to he nsed for
the carriage of passengers solely or in
addition to goods, the number of passengers
for whom accommodation is provided,

and the owner of the vehicle shall have the said parti-
culars exhibited in the prescribed manner on the vehicle.

(2) Notwithstanding any statement contained in the
document referred to in sub-section (I) of section 36 as
supplied by the maker or assembler of a transport
vehicle, the registerod weight to be recorded by the
registering authority for any axle shall not exceed the
permissible weight for that axle calculated in as.
cordance with the Seventh Schedule, nor shall the
registered laden weight of tho vchicle exoved the sum of
the sevoral axle weights as so determined :

Provided that where it appoars to a Provincial Gov-
ernment that heavier weights than those specified in the
Heventh Schedulo may be permitted in a particnlar looa.
lity for veliicles of a particular type, the Provincial
Government may by notification in the official Gazette

direct
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direct.that the provisions of this sub-section shall apply
with such modifications as may be specified in the

notification.

(3) When by reason of an alteration in the number,
nature or size of tyres attached to the vehicle the re-
gistered laden weight or any registered axle weight
recorded in the certificate of registration no longer
accords with the laden weight or the axle weight as
determined in accordance with sub-section (2), the provi-
gions of section 32 shall apply, and the registering
authority shall enter in the certificate of registration
a revised registered laden weight and registered axle
weights,

88. (1) Subject to the provisions of section 39,
a transport vehicle shall not be deemed to be validly
registered for the purposes of section 22, unless it
carries a certificate of fitness in Form H as set forth
in the First Schedule, issued by the prescribed autho-
rity, to the effect that the vehicle complies for the time
being with all the requirements of Chapter V and the
rules made thereunder, Where the prescribed authority

* refuses to issue such certificate, it shall supply the

owner of the vehicle with its reasons in - writing for
such refusal.

(2) Subject to the provisions of sub-section (3), a
certificate of fitness shall remain effective for three
years, unless a shorter period, not being in any case less
than six months, is specified in the certificate by the
prescribed authority.

(3) The issuing authoritysor other prescribed autho-
rity may for reasons to be recorded in writing cancel
a oertificate of fitness at any time, if satisfied that
the vehiole to which it relates no longer complies with
all the requirements of this Act and the rules made
thereunder’; and on such cancellation the certificate
of registration of the vehicle and any permit granted
in respect of the vehicle under Chapter IV shall be
deemed to be suspended until a new certificate of
fitness has V.een obtained.

(4) Notwithstanding
36
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(4) Notwithstanding anything contained in sub-
section (I), a Provincial Government may, until the
expiry' of one year from the commencement of this
Act, by rules made under section 41, dispense with the
necessity for a certificate of fitness in the case of all
or any transport vehicles in respect of which certificates
of registration and permits had already been issued
before the commencement of this Act.

89. (I) The authority specified in Part B of the Registration
Fourth Schedule may register any motor vehicle which prorerty ot
is the property of the Central Government ; and any Governmant.
vehicle so registered shall not, so Jong as it remains the
property of the Central Government, require to be
registered otherwise under this Act. ~

(2) A transport vehicle registered under this section
8hall carry a certificate of fitness in Form H as set forth
in the First Schedule issued by the authority- referred
%0 in sub-section (I).

(3) An authority registering a vehicle under sub-
section (1) shall assign a registration mark in accordance
with the provisions contained in the Fourth Schedule
and shall issue a certificate in respect of the vehicle that
the vehicle has been registered under this section.

(4) If a vehicle registered under this section ceases to
be the property of the Central Government, the pro-
visions of section 23 shall thereupon apply.

(5) The authority registering a vehicle under sub-
section (I) shall furnish to any Provincial Government
all such information regarding the general nature, overal .
dimensions, and axle weights of the vehicle as the
Provincial Government may at any time require.

40. (1) The registration mark sssigned to a trailer Application o 1
shall be displayed in the prescribed manner on the side Cratieer tL
of the vehicle. '

‘(2) No person shall drive a motor vehicle to which a

mark of the motor vehicle so driven is displayed in the

prescribed manner on the trailer or on the last trailer in
the train, as the case may be.

41. (1) A Provincial
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Poor bo make 418 (I) A Provincial Government may make rules

Faes for the purpose of carrying into effect the provisions of
this Chapter.

(2) Without prejudice to the generality of the

. foregoing power, such rules may provide for—

(a) the conduct and hearing of appeals that may
be preferred under this Chapter;

{b) the appointment, functions and jurisdiction of
registering and other prescribed authorities ;

{¢) the issue of certificates of registration and dupli-
cate certificates of registration to replace
certificates lost, destroyed or mutilated ;

{d) the temporary registration of motor vehicles,
and the issue of temporary certificates of
registration and marks ;

{e) the manner in which registration marks and the
particulars referred to in sub-section (I) of
section 37, and other prescribed particulars
shall be exhibited ;

{f) the fees to be charged for the issue or alteration of
certificates of registration, for certificates of
fitness, for registration marks, and for the
examination. or inspection of motor vehicles,
and the refund of such fees;

(g) the forms, other than those set forth in the
First Schedule, to be used for the purposes of
this Chapter ;

(k) the communication between registering autho-
rities of particulars of certificates of registra-
tion and by owners of vehicles registered
outside the province of particulars of such
vehicles and of their registration ;

any motor vehicle to the registering autho-

h rity, upon the transfer of possession of the
motor vehicle under the terms of a hiring
agreement ;

(¢) the particulars to be furnished by the owner of-

()-tha
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(§) the extension of the validity of certificates
of fitness pending consideration of applica-
tions for their renewal;

(k) the exemption from the provisions of this
Chapter, and the conditions and fees for
exemption, of motor vehicles in the possession
of dealers;

(1) the exemption of road-rollers from all or any
of the provisions of this Chapter and the
rules made thereunder, and the conditions
governing such exemption ; and the exemp-
tion of delivery vans from the provisions of
section 38 and the conditions governing
such exemption ; and

(m) any other matter which is to be or may be
prescribed.

CHAPTER IV.

CoNTROL OF TRANSPORT VEHICLES.

42. (1) No owner of a transport vehicle shall use or E’;T;c&ssblsf:yfor
permit the use of the vehicle in any public place, save
in accordance with the conditions of a permit granted or
countersigned by a Regional or Provincial Transport
. Authority authorising the use of the vehicle in that pléce‘
in the manner in which the vehicle is being used :

Provided that a stage carriage permit shall, subject

g . to any conditions that may be specified in the permit,

authorise the use of the vehicle as a contract carriage :

Provided further that a stage carriage permit may,
subject to any conditions that may be specified in the
permit, authorise the use of the vehicle as a goods
vehicle either when carrying passengers or not :

Provided further that a public carrier’s permit
shall, subject to any conditions that may be specified
in the permit, authorise the holder to use the vehicle for
the carriage of goods for or in connection with a trade
or business carried on by him,

- () In
+ ) ; 39
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a
(2) In determining, for the purposes of this Chapter,
whether a transport vehicle is or is not used for the
carriage of goods for hire or reward,—

(a) the delivery or collection by or on behalf of the
owner of goods sold, used or let on hire or hire- -
purchase in the course of any trade or business
carried on by him other than the trade.or busi-
ness of providing transport,

(b) the delivery or collection by or on behalf of the
owner of goods which have been or which are
tc be subjected to a process or treatment in p |
the course of a trade or business carried on by :

" him, or

(¢) the carriage of guods in o transport vehicle by a
manufacturer of or agent or dealer in such
goods whilst the vehicle is being used for
demonstration purposes,

shall not be deemed to constitute a carrying of the goods
for hi® or reward ; but the carriage in a tranhsport
vehicle of goods by a person not being a dealer in such
goods who has acquired temporary ownership of the
goods for the purpose of transporting them to another
place and there relinquishing ownership shall be deemed
to constitute a carrying of the goods for hire or reward,

(3) Sub-section (I) shall not apply—

(@) to any transport vehicle owned by or on behalf -
of the Central Government or a Provincial

Government other than a vehicle used in con. %
nection with the business of an Indian State A
Railway ;

(b) to any transport vehicle owned by a local autho-
rity or by a person acting under contract with a
local authority and used solely for road cleans-
ing, road watering or conservancy purposes ;

(c) to, any transport vehicle used solely for police,
fire brigade or ambulance purposes ;

(d) to any transport vehicle used solely for the
conveyance of corpses ;

(e) to
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te (¢) to any transport vehicle used for towing a
4 r’ . .
the disabled vehicle or for removing goods from a
disabled vehicle to a place of safety;
(f) to any transport vehicle used for any other
Phe public purpose prescribed in this behalf ;
Z;EBT (g) to any transport vehicle owned by, and used
usi- | solely for the purposes of, any educational
; institution whieh is recognised by the Provin-
; oial Government or whose managing committee. !
“the; is a society registered under the Sacieties '
are’ Registration Act, 1860 ;
t in . (R) subject to any prescribed conditions, to any
1 by, transport vehicle owned by the Government of i
" any Indian State or French or Portuguese '
by a Settlement bounded by India used for Gov-
such ernment purposes unconnected with any com- i
for mercial enterprise ; or
; 1 (¢) to any trailer used for any purpose other than
oods f the carriage of goods for hire or reward when
port drawn by a motor vehicle constructed for-the
such , carriage of not more than six passengers
fthé’ _ ; excluding the driver.
'thelé _ (4) Subject to the provisions of sub-seotion (3),
med ) sub-gection (I) shall, if the Provincial Government
rard, by rule made under section 68 so prescribes, apply to
any motor vehicle adapted to carry more than nine
N lf passengers excluding the driver.
- 43. (I) A Provincial Government, having regard t0— poyer 4o

ncla,lZ : Provinclal

con- & (a) the advantages offered to the public, trade and Joversment
St.ateé o , industry by the development of motor trans- tratsport,
: T \ port, and
1tho-§§ ’ (b) the desirability of co-ordinating road and rail
ith a - transport, and '
aa,ns:% " (c) the desirability of preventing the deterioration
b1 ; of the road system, and
Dhceé (d) the desirability of preventing uneconomic com-
| petition among motor vehicles,
t’hf’ and after having heard the representatives of the in-
/ terests affected and having consulted the Provincial
¢) to ‘ ) and
o ) 41
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and” Regional Transport Authorities concerned, may
by notification-in the official Gazette,—

e i

R

(7) prohibit or restrict throughout the province or
in any area or on any route within the province,
subject to such conditions as it may think '
desirable, the conveying of long distance goods
traffic generally, or of prescribed classes of
goods, by private or public carriers ; or

(74) fix maximum or minimum fares or freights
for stage carriages and public carriers to be
applicable throughout the province or within
any area or on any roube within the province.

(2) The Provincial Government shall permit, at such
intervals of time as it may fix, the interests affected by
any notification issued under sub-section (1) to make
representations urging the cancellation or variation of
the notification on the following grounds, namely :—

(a) that the railways are not giving reasonable
facilities or are taking unfair advantage of the
action of the Provincial Government under

- this section; or
(b) that conditions have changed since the publica-
_ tion of the notification; or

(¢) that the special needs of a particular industry

or locality require to be considered afresh,

{3) If the Provincial Government, after considering .
any representation made to it under sub-gection {2) and -
having heard the representatives of the interests affected ,
and the Provincial and Regional Transport Authorities, ,
is satisfied that any notification issued under sub-section ~ -t
(1) ought to be cancelled or varied, it may cancel the '
notification or vary it in such manner as it thinks fit,

Transport 44, (1) The Provincial Government shall, by notifica-
“f'hcf"””' tion in the official Gazette, constitute for the province
a Provincial Transport Authority to exercise and dis-

charge the powers and functions specified in sub-section

(3), and shall in like manner constitute Regional Trans-

port Authorities to exercise and discharge throughout

such areas (in this Chapter referred to as regions) as

may

42
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v . ; -
' may be specified in the notification, in respect of each
1y . .
Regional Transport Authority, the powers and func-
tions conferred by or under this Chapter on such
s or : Authorities : ‘
nee, Provided that in the North-West Frontier Province
1ink "o and in Chief Commissioners’ Provinces the Provincial
rods ' Government may abstain from constituting any Regional
3 of i Transport Authority: L
) Provided further that the area specified as the region B
ghts of a Regional Transport Authority shall in no case be
> be less than an entire district, or the whole area of a
ithin gb Presidency-town.
nee. b (2) A Provincial Transport Authority or a Regional
such : Transport Authority shall consist of such number of
d by officials and non-officials as the Provincial Government
make may think fit to appoint ; but no person who has any
on of financial interest whether as proprietor, employee
ly t— or otherwise in any transport undertaking shall
blo. be appointed as or continue as a member of a
r;a % Provincial or Regional Transport Authority, and, if
ok the. any person being a member of any such Authority
underf acquires a financial interest in any transport undertaking
L he shall, within four weeks of so doing, give notice
thlica-. : in writing to the Provincial Government of the acquisi-
‘ tion of such interest and shall vacate office.

iustry;;

yfresh. (3) A Provincial Transport Authority shall exercise
L and discharge throughout the province the following
_g;srm(gi . ~powers and functions, namely :—
. and -
focbed (@) to co-ordinate and regulate the activities and
oritiesi policies of the Regional Transport Authorities,
section if any, of the provinee ;
cel the (b) to perform the duties of a Regional Transport
nks fit, Authority where there is no such Authority
o and, if it thinks fit or if so required by a
101311.30&? Regional Transport Authority, to perform those
rovinee duties in respect of any route common to two
nd disy or Tiote Tegioms ;
-section
| Trans- (¢) to settle all disputes and decide all matters on
3ughoui‘: which differences of opinion arise between
fos) afs Regional Transport Authorities ; and
may T ‘ (d) to
l X 43
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d) to discharge such other functions as may be
prescribed.

(4) For the purpose of exercising and discharging

the powers and functions specified in sub-section (3)
a Provincial Transport Authority may, subject to
such conditions as may be prescribed, issue directions
to any Regional Transport Authority and the Regional
Transport Authority shall be guided by such directions.

45. Every application for a permit shall be made

to the Regional Transport Authority of the region or
of one of the regions in which it is proposed to use the
vehicle and, if the applicant resides or has his principal
place of business in any one of those regions, to the
Regional Transport Authority of that region.

46, An application for a perniit to use a motor vehi-

cle as a stage carriage (in this Chapter referred to as a
stage carriage permit) shall contain the following parti-
culars, namely :—

(@) the type and seating capacity of the vehicle
in respect of which the application is made ;

(b) the route or routes on which or the area within
which it is intended to use the vehicle ;

(¢) the time table, if any, of the service to be
provided ; and

(d) such other matters as may be prescribed.

47. (1) A Regional Transport Authority shall, in

deciding whether to grant or refuse a stage carriage
permit, have regard to the following matters,

stage carriage name]y —

permit,

(a) the interest of the public generally ;

{b) the advantages to the public of the service to
be provided, including the saving of time
likely to be effected thereby and any con-
venience arising from journeys not being
broken ;

(c) the adequacy of existing road passenger trans-
port services between the places to be served,
the fares charged by those services and the
effect upon those services of the service
proposed ;

(ﬂ) the
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(d) the benefit to any particular locality or loca-
lities likely to be afforded by the service ;”

\
(e) the opera,tlon by the applicant of other trans- ;
port services and in particular of unremu- |
nerative services in conjunction with
remunerative services; and

(f) the condition of the roads included in the
proposed route or routes; .

and shall also take into consideration any representa-
tions made by persons already providing road transport
facililies along or necar tho proposed route or romtes
or by any local authority or police authority within
whose jurisdiction any part of the proposed route or
routes lies or by any association interested in the h

(2) A Regional Transport Authority shall refuse
to grant a stage carriage permit if it appears from
any time table furnished that the provisions of this
Act relating to the speed at which vehicles may be
driven are likely to be contravened :

Provided that before such refusal an opportunity
shall be given to the applicant to amend the time table
so as to conform to the said provisions.

48. A Regional Transport Authority may, after Powerto

consideration of the matters set forth in sub-section sumberof .

. bﬂgenrrlageﬂ i

(I) of section 47,— and impase :
condxtions on

(a) limit the number of stage earriages in resprect: it e

of which sfage carriage permits may be
granted for a specified route or for specified
routes or for a specified area ;

(b) limit the use of specified routes to stage car-
riages of a particular type or design ;

(c) issue a stage carriage permit in respect of a
particular stage carriage or a particular
service of stage carriages;

(d) regulate timings of arrival or departure of
stage carriages whether they belong to a
single or more owners ; or

(e) attach
45
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(e) attach to a stage carriage permit auy pres-
© cribed condition or any one or more of the
following conditions, namely :—

(¢) that the service specified in the permit
shall be commenced not later than a
specified date and be continued for s
specified period ;

(¢2) that the service may be varied only in
accordance with specified conditions ;

(#4) that copies of the fare table and time table
shall be exhibited on the stage carriage
and that the fare table and time table
80 exhibited shall be observed ;

{iv) that not more than a specified numhber of
passengers and not more than a specified
amount of luggage shall be carried on
any specified vehicle at any one time ;

(v) that within municipal limits and in such
other areas and places as may be pres-
cribed passengers shall not be taken up

or set down at or except at specified
points ; or

(vi) that tickets shall be issued to passengers
for the fares paid.

49. Au application for a permit to use a motor
vehicle as a contract carriage (in this Chapter referred

to as a contract carriage permit) shall contain the
following particulars, namely :—

(a) thetype and seating capacity of the vehicle ;
(b) the area for which the permit is required ;

{¢) in the case of a motor vehicle other than a

' motor cab, the manner in which it is claimed

that the public convenience will be served
by the vehicle ; and

(d) any other particulars which may be pres-
oribed. ‘

50. A TRegional
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in dn- chedura of

50. A Regional Transport Authority shall, Eroo
ona |/

ciding whether to grant or refuse a contract carriage Trapsport
permit, have regard to the extent to which additional fomdetse

consl}degngf{

n

contract carriages may be necessary or desirable in 23,5’:1,:13 o
carriage

the public interest ; and shall also take into consi- jermit,
deration any representations which may then be
made or which may previously have been made by
persons already holding contract carriage permits

in the region or by any local authority or police autho-

rity in the region to the effect that the number of
contract carriages for which permits have already
been granted is sufficient for or in excess of the needs

of the region or any area within the region.

-51. A Regional Transport Authority may, after Powe1to
consideration of the matters set forth in section 50,—  Iestiie ithe
tract
(@) limit the number of contract carriages generally g:gria:%ces &l’lgd
or contract carriages of any specified type gioo&s‘ on
for which contract carriage permits may be cairiago
granted in the region or any specified area '
within the region ;
(b) fix in the case of motor cabs the fares which
may be charged ;
(c) require that every motor cab shall carry a
copy of the fare table for inspection by
passengers ;
{d) require that any motor cab shall e fitted with
a taxi meter ; or
(e) impose on the use of a contract carriage any
other condition which may be prescribed.

52. An application for a permit to use a transport s ppication
vehicle for the carriage of goods for or in connection c‘;}r‘ig?;’";*‘
with a trade or business carried on by the apphcanf permit.
(in this Chapter referred to as a private carrier’s permit)
shall contain the following particulars, namely :-—

(a) the type and carrying capacity of the Vehlcle :

{b) the nature of the goods which the applicant
expects normally to carry in connectlon
with his trade or business ;

(c) the

47
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(c) the area for which the permit is required;
and

(d) any other particular which may be prescribed.

83. (I) A Regional Transport Authority shall, in
deciding whether to grant or refuse a private carrier’s
permit, have regard to the condition of the roads to-
be used by the vehicle or vehicles in respect of which
the application is made, and shall satisfy itself that
the vehicle or vehicles for which the permit is required
will not be used except in connection with the business
of the applicant. -

(2) The Regional Transport Authority may in .
granting a private carrier’s permit impose conditions
to be specified in the permit relating to the description
of goods which may be carried, or the area in which
the permit shall be valid, or the maximum laden weight
and axlesweights of any vehicle used.

" (3) If the applicant is the holder of a private carrier’s
perntit which has been suspended or has been the
holder of a private carrier’s permit which has been
revoked, the Regional Transport Authority may at
ts discretion nobtwithstanding anything contained
in sub-section (I) refuse the application.

54. An application for a permit to use a motor
vehicle for the carriage of goods for hire or reward
(in this Chapter referred to as a public carrier’s permit)
shall contain the following particulars, namely :(—

(a) the routes on which or the area in which it is
intended to use the vehicle ;

(b) the type and carrying capacity of the vehicle ;

{¢) the manner in which it is claimed that a public
need will be served by the vehicle ;

(d) such particulars as the Regional Transport
Authority may require with respect to
any business as a carrier of goods for hire
or reward carried on by the applicant at
any time before the making of the applica-
tion, and of the rates charged by the
applicant ;

(e) particulars
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(e) particulars of any agreement or arrangement,
. / affecting in any material respect the pro-
& prescribed. ;‘; , vision within the region of the Regional ;
ity shall, in / Transport Authority of facilities for the .
vate carrier’s | transport of goods for hire or reward,
the roads to- | entered into by the applicant with any
rect of which | other person by whom such facilities are
y itself that_f : L provided, whether within or without the
it is required / =~ region ; and
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om0,  06. The Regiona! Transport Authority may, after

& : number of and : 34 : ;
| ’ atiaier o 4n% consideration of the matters set forth in section 55,—

tlong to public . .
crrler’s (@) limit the number of transport vehicles or

perm!ts.‘ transport vehicles of any specified type
for which public carrier’s permits may be
granted in the region or in any specified
area or on any specified routes within the | ]
region ; or )

. (b) attach to a public carrier’s permit all or any
. ) of the following conditions, namely :—

(?) that the vehicle shall be used only om
- specified routes or in a specified area,

(%) that.the laden weight and the axle weights:
of any vehicle used shall not exceed a
specified maximum,

(#it) that such records as may be prescribe& '
relating to the plying of the vehicle shalk
be maintained, and

(iv) any other prescribed condition appropriate
to the service to be provided by the
vehicle which the Regional Transport:
Authority thinks proper to impose in
the public interest or with a view to.
prevent uneconomic competition between
road transport services.

gglcﬁ(}]ng!?grn 57. (1) An application for a contract carriage permit.
g{}nﬁr&ntm or a private carrier’s permit may be made at any

time,

a public carrier’s permit shall be made not less than:
six weeks before the date on which it is desired that.
the permit shall take effect, or, if the Regional Trans-.
port Authority appoints dates for the receipt of such
Lo applications, on such dates.

]} " (2) An application for a stage carriage permit or
|
|

(3) On receipt of an application for a stage carriage-
permit or a public carrier’s permit, the Regional Trans-
port Authority shall make the application available
for inspection at the office of the Authority and shall
publish the application or the substance thereof in

the:
50
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the prescribed manner together with a notice of the
date before which representations in connection there-
with may be submitted and the date, not being less
than thirty days from such publication, on which,
and the time and place at which, the application and
any representations received will be considered.

(4) No representation in connection with an appli-
cation referred to in sub-section (3) shall be considered
by the Regional Transport Authority unless it is made
in writing before the appointed date and unless a
copy thereof is furnished simultaneously to the applicant
by the person making such represehtation.

(5) When any representation such as is referred to
in sub-section (3) is made, the Regional Transport
Authority shall dispose of the application at a public
hearing at which the applicant and the person making
the representation shall have an opportunity of being
heard either in person or by a duly authorised re-
_presentative.

(6) When any representation has been made by the
persons or authorities referred to in section 50 to the
effect that the number of contract carriages for which
permits have already been granted in any region or
any area within a region is sufficient for or in excess
of the needs of the region or of such area, whether
such representation is made in connection with a
perticular application for the grant of a contract

" carriage permit or otherwise, the Regional Transport

Authority may take any such steps as it considers
appropriate for the hearing of the representation in
the presence of any persons likely to be affected thereby.

(7) When a Regional Transport Authority refuses
an application for a permit of any kind, it shall give to
the applicant in writing its reasons for the refusal.

58. (I) A permit other than a temporary permit Duration tgnd'

issued under section 62 shall be effective without
renewal for such period, not less than three years and
not more than five years, as the Regional Transport
Authority may in its discretion specify in the permit :
Provided

51
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Provided that in the case of a permit issued or
renewed within two years of the commencement of
this Act, the permit shall be effective without renewal
for such period of less than three years as the Provincial.
Government may prescribe,

(2) A permit may be renewed on an application-
made and disposed of as if it were an application for
.4 permit ;

®Provided that, other conditions being equal, an
‘application for renewal shall be given preference over
new applications for permits.

~

onoral condl- §9. (I) Save as provided in section 61, a permit

toall permits.  8hall not be transferable from one person to another
except with the permission of the transport authority
which granted the permit and shall not without such
permission operate to confer on any person to whom
a vehicle covered by the permit is transferred any
right Lo use that vehicle in the manner authorised by
the permit.

(2) The holder of a permit may, with the permission
of the authority by. which the permit wus granted,
replace by another vehicle of the same nature and
capacity any vehicle covered by the permit,

(3) The following shall be conditions of every

permit—
(a) that the vehicle or vehicles to which the permit
relates are at all times so maintained as

to comply with the requirements of Chapter
V and the rules mude thercunder ;

(b) that the vehicle or vehicles to which the permit
relates are-not driven at a speed exceeding
the speed Jawful under thio Act;

{c) that any prohibition or restriction imposed
and any maximum or minimum fares
or freights fixed by notification made
under section 43 are observed in connection
with any vehicle or vehicles to which the
permit relates ;

(d) that
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(d) that the vehicle or vehicles to which %he
permit relates are not driven in contraven-
tion of the provisions of section 72 ;

(e) that the provisions of this Act limiting the
hours of work of drivers are observed in
connection with any vehicle or vehicles
to which the permit relates ; and

(f) that the provisions of Chapter VIII so far as
they apply to the holder of the permit are
observed.

60. (I) The transport authority which granted a Cancellation
permit may cancel the permit or may suspend it for of pormite. o

such period as it thinks fit—

(@) on the breach of any condition specified in
sub-section (3) of section 59, or of any
condition contained in the permit, or

(b) if the holder of the permit uses or causes or
allows a vehicle to be used in any manner
not authorised by the permit, or

(¢) if the holder of the permit cecases to possess
the vehicle or vehicles covercd by the
permit, or

(d) if the holder of the permit has obtained the
permit by fraud or misrepresentation :

Provided that no permit shall be cancelled unless
an opportunity has been given to the holder of the
permit to submit his explanation.

(2) Where a transport authority cancels or suspends
a permit, it shall give to the holder in writing its reasons
for"the revocation or suspension.

61, (7) Where the holder of a permit dies, the person Transfer ot per
succeeding to the possession of the vehicles covered by Holdan, e ©
the permit may, for a period of threo months, use the

permit as if it had been granted to himself :

Provided that such person has, within thirty days
of the death of the holder, informed the transport
authority which granted the permit of the death of
the holder and of his own intention to use the permit :

Provided
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‘Provided further that no permit shall be so used
after the date on which it would have ceased to be
effective without renewal in the hands of the deceased
holder.

(2) The transport authority may, on application
made to it within three months of the death of the
holder of a permit, transfer the permit to the person
suoceeding to the possession.of the vehicles covered
by the permit.

62. (I) A Regional Transport Authority may at
its discretion, and without following the procedure
laid down in section 57, grant permits, to be effective
for a limited period not in any case to exceed four
months, to authorise the use of a transport vehicle

- temporarily—

(z) for the conveyance of passengers on special
occasions such as to and from fairs. and
religious gatherings, or

(b) for the purposes of a seasonal business, or

(c) to meet a particular temporary need,

and may attach to any such permit any condition it

- thinks fit.

Validation of
permits for use
outside reglon
in which
granted,

(2) A Regional Transport Authority may delegate
all or any of its powers under this section to any one
of its members.

63. (1) Except as may be otherwise prescribed, a
permit granted by the Regional Transport Authority
‘of any one region shall not be valid in any other region,
unless the permit has been countersigned by the
Regional Transport Authority of that other region,
and a permit granted in any one province shall not
be valid in any other province unless countersigned
by the Provincial Transport Authority of that other
province or by the Regional Transport Authority
concerned. ' '

{2) A Regional Transport Authority when counter-
signing the permit may attach to the permit any
oondition which it might have imposed if it had granted
the permit, and may likewise vary any condition
attached to the perrmit by the Authority by which
the permit was granted.

(3) The
54
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(3) The provisions of this Chapter relating to the
grant, revocation and suspension of permits shall
apply to the grant, revocation and suspension of counter-
signatures of permits. »

(4) Notwithstundiug auything contained in sub-
:seetion (I), a Regional Transport Authority of one
region may issue a temporary permit under clause (a)
-or clause (¢} of sub-section (1) of section 62 to be valid
in another region or province with the concurrence,
-given gemnerally or for the particular occasion, of the
Regional Transport Authority of that other region
-or of the Provincial Transport Authority of that other
Pprovince, as the case may be.

64. Any person— Appeals,
(a) aggrieved by the refusal of the Provincial or a
Regional Transport Authority to grant a
permit, or by any condition attached to a
permit granted to him, or '

(b) aggrieved by the revocation or suspension
~of the permit or by any variation of the
conditions thereof, or

{c) aggrieved by the refusal to transfer the permit
to the person succeeding on the death of
the holder of a permit, or

{d) aggrieved by the refusal of the Provincial
or a Regional Transport Authority to
countersign a permit, or by any condition
attached to such countersignature, or

{e) aggrieved by the refusal of renewal of a permit,
or

{f) being a local authority or police authority
or an association which, or a person pro-
viding transport facilities who, having op-
posed the grant of a permit, is aggrieved
by the grant thereof or by any condition
attached theretc, or

{g) being the holder of a licence, who is aggrieved
by the refusal of 'a Regional Transport
Authority to grant an authorisation to
drive a public service vehicle,

may
55
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n.ay, within the prescribed time and in the prescribed
manner, appeal to the prescribed authority who shalt
give such person and the original authority an oppor-
tunity of being heard.

65. (I) No person shall cause or allow any person
who is omployod by him for the purpose of driving a
transport vehicle or who is subject to his control for
such purpose to work—

(2) for more than five hours before he has had

an interval of rest of at least half an hour ;
or

(b) for more than nine hours in one day ; or
{c} for more than fifty-four hours in the woeok.

(?) The Provincial Government may by rule made
under section 68 grant such exewptions from the.
provisions of sub-section (I) aa tb thinks flt, to et
cases of emergency or of delays by roasou of clrecum-
stances which could not be foreseen.

(3) The Provincial Government may require persons.
employing any persons whose work is subject to any
“of the provisions of sub-section (Z) to fix beforehand:
the hours of work of such persons so as to conlorm
with those provisions, and .may provide for the.
recording of the hours so fixed.

(4) No person shall work or shall canse or allow
any other person to work outside the hours fixed or
recorded for the work of such persons in compliance:
with any rule made under sub-section (3).

() The Provincial Government may preseribe the
circumstances under which any period during which
the driver of a vehicle although not engaged in work
is required to remain on or near the vehicle may be
deemed fo be an interval for rest within the meaning
of sub-section (I).

66. Any contract for the conveyance of a passenger
in a stage carriage or contract carriage, in respect
of which a permit has been issued under this Chapter,
shall, so far as it puPports to negative or restrict the
liability of any person in respect of any claim made
against that person in respect of the death of, or bodily:

injury
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carriages,—

(a) the conduct of persons licensed to act as
drivers of, and the licensing of and the con-
duct of conductors of, such vehicles when

° acting as such; and

(b) the conduct of passengers in such vehicles.

(2) Without prejudice to the generality of the

foregoing provision, such rules may—

(a) authorise the removal from such vehicle of -
any person infringing the rules by the driver
or conductor of the vehicle, or, on the request
of the driver or conductor, or any- passenger,
by any police officer;

(b) require a passenger who is reasonably sus

) pected by the driver or conductor of contra-,
vening the rules to give his name and address
to a police officer or to the driver or conductor

. on demand ;

(c¢) require a passenger to declare, if so requested
by the driver or conductor, the journey he
intends to take or has taken in the vehicle
and to pay the fare for the whole of such
journey and to accept any ticket provided
therefor ;

(d) require, on demand being made for the purpose
by the driver or conductor or other person
authorised by the owner of the vehicle, pro-
duction during the journey and surrender
at the end of the journey by the holder thereof
of any ticket issued to him;

(e) require & passengér, if so Fequested by the
driver or conductor, to leave the vehicle on

- the completion of the journey the fare for
- which he has paid ;
(f) require
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(}) require the surrender by the holder thereof
on the expiry of the period for which it is
issued of a ticket issued to him ;

(9) require the maintenance of complaint hooks
in stage carriages and prescribe the conditions
under ‘which passengers can record-any come
plaints in the same.

Fower tomske  68. (1) A Provincial Government may make rules
purposes of tals for the purpose of carrying into effect the provisions

of this Chapter,

(2) Without prejudice to the generality of the fore-
going power, rules under this section may be made
with respect to all or any of the following matters.
namely —

(a) the period of appointment and the terms of
appointment of and the conduct of business
by Regional and Provincial Transport Autho-
rities and the reports to be furnished by
them ;

(b) the conduct and hearing of appeals that may be
- preferred under this Chapter ;

(¢) the forms to be used for the purposes of this ,
Chapter, including the forms of permits;

(4) the issue of copies of permits in place of per-
niits lost or destroyed ;

(e) the documents, plates and marks to be carried
by transport vehicles, the manner in which
they are to be carried and the languages

in which any such documents are to be
expressed ; '

(f) the badges and uniform to be worn by drivers
and conductors of stage carriages and contract
carriages ;

(g) the fees to be paid in respect of permits, dupli-
cate permits, plates and badges ;

(h) the custody, production and cancellation on
revocation or expiration of permits, and the
return of permits which have become void or
have been revoked ;

(#) the
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(¢) the conditions subject to which a p'érmit
issued in one region shall be valid in another
region ;

{4) the authorities to whom, the time within
which and the manner in which appeals
may be made ;

{k) the construction and fittings of, and the

equipment to be carried by, stage and contract

- carriages, whether generally or in specified
areas ;

(1) the determination of the number of passengers
a stage or contract carriage is adapted to
carry and the number which may be carried ;

{m) the conditions subject to which goods may be
carried on stage and contract carriages
partly or wholly in lien of passengers ;

{n) the safe custody and disposal of property
left in a stage or contract carriage ;

{o) prohibiting the painting or marking of a
stage or a contract carriage in such colour
or manner as to induce any person to believe
that the vehicle is used for the transport of
mails ; .

{p) the conveyance in stage or contract carriages
of corpses or persons suffering from any
infectious cor contagious disease or goods likely

- , to cavse discomfort or injury to passengers
~.and the inspection and disinfection of such
carriages, if used for such purposes ;

{q) the provision of taxi meters on motor cabs re-
quiring approval or standard types of taxi
meters to be used and examining, testing and
sealing taxi meters; -

. £r) prohibiting the picking up or setting down of
passengers by stage or contract carriages at
specified places or in specified areas or at places
other than duly notified stands or halting

ig places and requiring the driver of a stage
A4 -
3

«carriage to stop and remain stationary for a

reasonable
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reasonable time when so required by a passen-
ger desiring to board or alight from the vehicle
at a notified halting place ;

(8) the requirements (including the provision of
proper sanitary arrangements) which shall be

complied with in any duly notified stand or

halting place ;

(t) requiring the owners of transport vehicles to-

notify any change of address or to report the

failure of or damage to any vehicle used for the-

conveyance of passengers for hire or reward ;

() requiring the person in charge of a stage carriage-

bu curry any person tendering the legal or

customary fare ;

(v) the conditions under which and the types of

containers or vehicles in which animals or

birds may be carried and the seasons during
which animals or birds may or may not be
carried ;

(w} the licensing of and the conduct of agents for
the sale of tickets for travel by stage car-
riages ;

() the inspection of transport vehicles and - their
contents and of the permits relating to them ;

() the carriage of persons other than the driver in
goods vehicles ;

(2) the records to be maintained and the roburny bo-

be furnished by the owners of transport
vehicles ; and

(2a) any other matter which is to be or may be
prescribed.

CHAPTER V,

CONSTRUCTION, EQUIPMENT AND MAINTENANCH OF
MoTOR VEHICLES.

69. Every motor vehicle shall be so constructed and
8o maintained as to be at all times under the effective

control of the person driving the vehicle.

70. (1) A Provinelal

60 '

i vede e e




-oF 1989.7 Motor Vehicles.

‘J
%0. (I} A Provincial Government may make rules Power to make
. . . . rules,
regulating the construction, equipment and maintenance
of motor vehicles and trailers.

(2) Without prejudice to the generality of the {ore-
.going power, rules may be made under this section
governing any of the following matters either generally
in respect of motor vehicles or trailers or in respect of
motor vehicles or trailers of a particular class or in parti-
cular circumstances, namely i—

(@) the width, height, length and overlang of
vehicles and of the loads carried ;

(b) seating  arrangements  in public  service
vehicles and the protection of passengers
against the weather ;

(¢) the size, nature and condition - of tyres;
(d) brakes and steering gear ;

(¢) the use of safely glass ;

(f) signalling appliances, lamps and reflectors ;

(g) speed governors ;

(h) the emission of smoke, visible vapour, sparks,
ashes, grit or oil ;

(4) the reduction of noise emitted by or caused by
vehicles ;

(4) prohibiting or restricting the use of audible
signals at certain times or in certain places;

(k) prohibiting the carrying of appliances likely to
cause annoyance or danger;

() the periodical testing and inspection of veliies
by prescribed authurities 3

(m) the particulars other than registration wnarks to
be exhibited by velicles and the manuer
which they shall be exhibited ; aud

in

(n) the use of trailers with wotor vehiclet,
CHAPTER VI
61
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CHAPTER VI,
ConTROL 0F TRAFFIC,

Y1, ({) No person shall drive a motor vehicle or
cause or allow a motor vehicle to be driven in any public
place at a speed exceeding the maximum speed fixed for
the vehicle by or under this Act or by or under any law
for the time being in force :

Provided that such maximum speed shall in no.
case exceed the maximum fixed for the vehicle in the
Eighth Schedule.

(2) The Provincial Government or any authority
authorised in this behalf by the Provincial Government
may, if satisfied that it is necessary to restrict the speed:
of motor vehicles in the interests of public safety or con-
venience or because of the nature of any road or bridge,.
by notification in the official Gazette, fix such maximum
speed limits as it thinks fit for motor vehicles or any
specified class of motor vehicles or for motor vehicles to
which a trailer is attached, either generally or in a.
particular area or on a particular road or roads.

72. (1) The Provincial Government may prescribe
conditions for the issue of permits for heavy transport
vehicles by the Provincial or Regional Transport Autho-
rities and may prohibit or restriot the use of such vehicles
in any area or route within the province :

Provided that any permit issued before the com-
mencement of this Aet may be continued or renewed
by the competent authority for a period not exceeding
three years under the conditions upon which the permit.
was originally issued, unless the Provincial Govern-
ment directs otherwise. :

(2) Except as may be otherwise preseribed, no
person shall drive or cause or allow to be driven in any
public place any motor vehicle which is not fitted with
pneumatic tyres.

(3) No person shall drive or cause or allow to be
driven in any public place any motor vehicle or trailer—

(a) the unladen weight of which exceeds the un-
laden weight specified in the certificate of re-

gistration of the vehicle, or
(b) the

62
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(b) the laden weight of which excceds the regi'étered
laden weight specified in the certificate of re-

gistration, or

(¢c) any axle weight of which exceeds the maximum
axle weight specified for that axle in the certi-
ficate of registration.

(4) Where the driver or person in charge of & motor
vehicle or trailer driven in contravention of sub-section -
(2) or clause (g) of sub-section (3) is not the owner,
a Court may presume that the offence was committed
with the knowledge of or under the orders of the owner
of the motor vehicle or trailer.

- 78. Any person authorised in this behalf by the Pawer to have
. s . . , vehiole woig
Provincial Government may, if he has reason to believe ed,
that a goods vehicle or trailer is being used in contra-
vention of section 72, require the driver to convey the
vehicle to a weighing device, if any, within a distance of
one mile from any point on the forward route or within a
distance of five miles from the destination of the
vehicle for weighment ; and if on such weighment the
vehicle is found to contravene in any respect the pro-
visions of section 72 regarding weight, he may, by order
in writing, direct the driver to convey the vehicle or
trailer to the nearest place, to be specified in the not;ice,'
where facilities exist for the storage of goods, and not to
remove the vehiecle or trailer from that place until the
laden weight or axle weight has been reduced or the
vehicle ha.s othgrwise been treated so that it complies
with section 72,

74. The Provincial Government or any authority p to ros
authorised in this bebalf by the Provincial Government it the W of
if satisfied that it is necessary in the interests of pub]i(,: e
safety or convenience, or because of the nature of any
road or bridge, may by notification in the official Gazette
prohibit or restriet, subject to such exceptions and
conditions as may be specified in the notification, the
driving of motor vehicles or of any specified class of u;otor
vehicles or the nuse of trailers either geuerally in a specified
area or on a specified road.

75, (1) The
63
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ﬁg"ﬁ]‘:’,‘sfé’nﬁ“c" . 75. (1) .The .Provfincia.l Government or any autho- aut,lzg;‘i
rity authorised in this behalf by the Provincial Govern- mav | b

ment may cause or permit traffic signs to be placed or V)
. . . erectiot
erected in any public place for the purpose of regulating _
. referyec
motor vehicle traffic. g .
' certain
(2) Traffic signs erected under sub-section (7) for - regulati
any purpose for which provision is made in the Ninth . ~ 3
Schedule shall be of the size, colour and type and thelv h
shall have the meanings set forth in the Ninth Schedule, br eE
but the Provincial Government or any authority em. o ‘ : in co(;xf

powered in this behalf by the Provincial Government ' !

X " ' . the Ter
may make or authorise the addition to any sign set ! fren h
forth in the said Schedule, of transcriptions of the 1 ]gl ; ,
words, letters or figures thereon in such script as the e
Provincial Government may think fit, provided that 79.
the transcriptions shall be of similar size and colour to 8jons s
specifie

the words, letters or figures set forth in the Ninth
Schedule. : . ; 1 Prg

(8) Except as provided by sub-section (1) no traffic right o
sign shall, after the commencement of this Act, be placcd
or erected on or near any road; but all traffic sigrs

erected prior to the commencement of this Aet by : ny - 80.

competent authority shall for the purposes of this Act be E driven

deemed to be traffic signs erected under the provisions of : g .

sub-section (I). mecha

(4) A Provincial Government may, by notification in nature

the official Gazette, empower any District Magistrate or ) _ 1.
Superintendent of Police to remove or cause to be re. . ; e cause

moved any sign or advertisement which is so placed in on an;

his opinion as to obscure any traffic sign from view or any ». ' in suc

sign or advertisement which is in his opinion so similar : ‘ - - dange:

in appearance to a traffic sign as to be misleading. ' usbrs «

:;a;klng hg{acxfg 76. The Provincial Government or any authority 82
stations, authorised in this behalf by the Provincial Government ‘ all ¢
may, in consultation with the local authority having n th
jarisdiction in the area concerned, determine places at ody .

which motor vehicles may stand either indefinitely or
for a specified period of time, and may determino the
places at which public service vehicles may stop for a
longer time than is necessary for the taking up and
getting down of passengers.

any p
5 mal

contre

7. A Provincial
64
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7. A Provincial Government or any authorisy matst racgs.
authorised in this behalf by the Provincial Government ‘
may, by notification in the official Gazette or by the
erection at suitable places of the appropriate traffic sign
referred to in Part A of the Ninth Schedulo, designate
certain roads as main roads for the purposes of the
regulations contained in the Tenth Schedule.

78. Every driver of a motor vehicle shall drive Duby ;;én:bey‘
the vehicle in conformity with any indication given by a
traffic sign included in Part A of the Ninth Schedule and
in conformity with the driving regulations set forth in
the Tenth Schedule, and shall comply with all directions
giveu him by any police officer for the time being engaged
in the regulation of traffic in any public place.
79. The driver of a motor vehicle shall on the occa- signals  ana
sions specified in the Eleventh Schedule make the signals oeeae

speeified therein :

Provided that the signal of an intention to turn to the
right or left or to stop may be given by a mecnanical or
an electrical device of a preseribed nature affixed to the
vehicle.
80. No person shall drive or cause or allow to be Vebioles with
driven in any public place any molior vehicle with a left vrol,
hand steering control unless it is equipped with a
mechanical or electrical signalling device of a prescribed
nature and in working order.

81. No person in charge of a motor vehicle shall Leaving venicie
. . : in dangerous
cause or allow the vehicle or any trailer to remain at rest position.
on any road in such a position or in such a condition or
in such circumstances as to cause or be likely to cause
danger, obstruction or undue inconvenience to other

users of the road.

82. No person driving or in charge of a motor vehicle Riding on run-
shall carry any person or permit any person to be carried ning board.
on the running board or otherwise than within the
body of the vehicle.

83. No person driving a motor vehicle shall allow gperuetion
any person to stand or sit or anything to be placed in such ©°f driver.
A manuer or position as to hamper the driver in his

control of the vehicle.
84, No
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Statlonary v 84. No person driving or in charge of a motor vehicle
shall cause or allow the vehicle to remain stationary in
any public place, unless there is in the driver’s seat
a person duly licensed to drive the vehicle or unless the
mechanism has been stopped and a brake or brakes
applied or such other measures taken as to ensure
that the vehicle cannot accidentally be put in motion
in the absence of the driver.

Piillog riding. 85. No driver of a two wheeled motor cycle shal]
carry more than one person in addition to himself on the
cycle and no such person shall be carried otherwise than
sitting on a proper seat securely fixed to the cycle
behind the driver’s seaft.

Duty to pro-  86. (I) The driver of a motor vehicle in any publig
duce ticence . . .
and certificate placo shall, on demand by any police officer in uniform

of registration. s 1e . .
4 produce his licence for examination. !

(2) The. owner of a motor vehicle, or in his absence
the driver or other person in charge of the vehicle, shall
on demand by a registering authority or any person
authorised in this behalf by the Provincial Government,
produce the certificate of registration of the vehicle
and, where the vehicle is a transport vehicle, the certifi-
cate of fitness referred fo in section 38.

(3) If the licence or certificates, as the case may be,
are not at the time in the possession of the person to
whorn demand is roade, it shall be a sufficient compli-
ance with this section if such person produces the licence
or certificates within ten days at any police station in
British India which he specifies to the police officer or
authority making the demand:

Provided that, except to such extent and with such
modifications as may be prescribed, the provisions
of this sub-section shall not apply to a driver driving
as a paid employee, or to the driver of a transport
vehicle or to any person required to produce the certi.
ficate of registration or the certificate of fitness of a
transport vehicle.

87 (1) The
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87. (1) The driver of & motor vehicle shall causeséhe Duty of1 driver
vehicle to stop and remain stationary so long as may to stop In
reasonably be necessary—

(a) when required to do so by any police officer
in uniform, or

(b) when required to do so by any person in charge
of an animal if such person apprehends that the
animal is, or being alarmed by the vehicle will
become, unmanageable, or

(c) when the vehicle is involved in the ocourrence of
an accident to & person, animal or vehicle or
of damage to any property, whether the driving
or management of the vehicle was or was not
the cause of the accident or damage,

and he shall give his name and address and the name and
address of the owner of the vehicle to any person affected

.~ by any such accident or damage who demands it provid-

ed sach person also furnishes his name and address.

(2) The driver of a motor vehicle shall, on demand
by a person giving his own name and address and
alleging that the driver has committed an offence
punishable under section 116, give his name and address
to that person.

(3) In this section the expression ““animal ’’ means

any horse, cattle, elephant, camel, ass, mule, sheep or
goat.

88. The owner of a motor vehicle the driver of which 1y of eyner
is accused of any offence under this Act shall, on the Py, ™" 1
‘demiand of any police officer authorised in this behalf nformation.
by the Provincial Government, give all information
regarding the name and address of and the licence held
by the driver which is in his possession or could by
reasonable diligence be ascertained by him.

- 89. When any person is injured as the result of 81 nuty of uriyer
accident in which a motor vehicle is involved, the Ariver goatans sy
of the vehicle or other person in charge of the vehicle ' 2 verson.
shall—

(a) take all reasonable steps to secure medical
attention for the injured person, and, if neces.
sary, convey him to the nearest hOSplt&],

unless
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unless the injured person or his guardian, in
case he is a minor, desires otherwise ;

(b) give on demand by a police officer any informa.
tion required by him, or, if no police officer is.
present, report the circumstances of the occur-
rence at the nearest police station as soon as
possible, and in any case within twenty-four
hours of the occurrence.

Inspestion of 90, When any accident occurs in which a motor

d In aceldent. yehicle is innvolved, any person authorised in this behalf
by the Provincial Government may, on production if so
required of his authority, inspect the vehicle and for-
that purpose may enter at any reasonable time any pre-
mises where the vehicle may be, and may remove the
vehicle for examination :

Provided that the place to which the vehicle is so

removed shall be intimated to the owner of the vehicls
and the vehicle shall be returned without unnecessary
delay.
Power to make 91. (1) The Provincial Government may make rules
rules, o . s
. for tho purpose of carrying into effect the provisions of
this Chapter. :
(2) Without prejudice to the generality of the fore-
-going power, such rules may provide for—

(@) the nature of the mechanical or electrical
signalling devices which may be used on motor-
vehicles ;

(b) the removal and the safe custody of vehicles in-
cluding their loads which have broken down or
which have been left standing or have been
abandoned on roads;

(¢) the installation and use of weighing de-
" vices ;

(d) the exemption from all or any of the pro--
visions of this Chapter of Fire Brigade vehicles,
ambulances and other special classes of vehi.
cle, subject to such conditions as may be
prescribed :

(¢) the-
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&

(e) the maintenance and managerent of parking
places and stands and the fees, if any, which
may be charged for their use ;

(f) prohibiting the driving down hill of a motor
vehicle with the gear disengaged either gene-
rally or in a specified place ;

{g) prohibiting the taking hold of or mounting
of a motor vehicle in motion ;

(k) prohibiting the use of foot-paths or pavements
by motor vehicles ;

(i) generally, the prevention of danger, injury
or annoyance to the public or any person,
or of danger or injury to property or of obstruc-
_tion to traffic; and

(j) any other matter which is to be or may be
prescribed.

CHAPTER VIIL.

MoTror VEHICLES TEMPORARILY LEAVING OR VISITING

Brrtisg INDIA.

92. (I) The Central Government may, by notifica- gg;;g;féomn-

Hion in the official Gazette, make rules for all or any lrnuelgiw make
of the following purposes, namely :—

{a) the grant and authentication of travelling passes,
certificates or authorisations to persons tempo.
rarily taking motor vehicles out of British India
to any place outside India or to persons tem-
porarily proceeding out of British India to any
place outside India and desiring to drive a
motor vehicle during their absence from British
India;

(b) prescribing the conditions subject to which
motor vehicles brought temporarily into British
India from outside India by persons intending
to make a temporary stay in British India may
be possessed and used in British India ; and

(c) prescribing
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\}

(¢} prescribing the conditions subject to which per-
sons entering British India from any place
outside India for a temporary stay in British

India may drive motor vehicles in British

India.

(2) No rule made under this section shall operate to
confer on any person any immunity in any province
from the payment of any tax levied in that province on
motor vehicles or their users.

(3) Rules made under clauses (b) and (¢} of sub-
section (I) shall, in case of motor vehicles and persons
entering British India from the French and Portuguese
Settlements bounded by India, be applicable only to
motor traffic to which the International Convention re-

lating to motor traffic concluded at Paris on the 24th .

day of April, 1926, apples.
(4) Nothing in this Act or in any rule made there-
under by a Provincial Government relating to—
(a) the registration and identification of motor
vehicles, or
(6) the requirements as to construction, mainten-
ance and equipment of motor vehicles, or
(¢) the licensing and the qualifications of drivers of
motor vehicles

shall apply to any motor vehicle Lo which or to any driver
of a motor vechiole to whom any rules made under clause
(b) or clause (c):of sub-section (I) apply.

CHAPTER VIIL

INSURANCE OF MOTOR VEHICLES AGAINST THIRD PARTY
Risxks.

Defnltions, 98. In this Chapter—

(@) * authorised insurer ” means an insurer in
rwhose case the requirements of the Insurance
Act, 1938, with respect to the registration of

and deposits by insurers are complied with,
and

(b) *‘certificate

TV of 1038..
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ACT IV / s ‘
& v
+h per- ‘ (b) “ certificate of insurance >’ means a certificate
place | issued by an authorised insurer in pursuance of
British ' . sub-section (4) of section 95 ; and includes
British. | : where more than one certificate has been
) issued in connection with a policy, or where a
rate to cop)f of a certificate has been issued, all those
ovince. certificates or that copy, as the case may be.
noe ony ' 94, (1) No person shall use except as a passenger or }j}:gﬁ% for
: cause or allow any other person to use a motor vehicle in ;ﬁ':'bl;”‘l’-_lgﬁ’_fd
f sub. & public place, unless there is in force in relation to
)ersons the use of the vehicle by that person or that other person,
uguesé as the case may be, a policy of insurance complying
nly to with the requirements of this Chapter.
;OI; ::h Fmplanation.—A person driving a motor vehicle
merely as a paid employee, while there is in force in
’ relation to the use of the vehicle no such policy as is
there} . required by Lhis sub-section, shall not be deemed to act
in contravention of the sub-section unless he knows or
motor has reason to believe that there is no such policy in force.
ainton- ~ (2) This section shall not apply toany vehicle owned
les, or by or on behalf of the Central Governmem.; or a Pro-
vers of ‘ vincial Government or a local authority notified in this
’ ' ‘ behalt by the Provinclal Goverunent, or a Stato-ownod
, railway, at any time when the vehicle is driven by a
driver gervant of the owner in the course of his employment,
 clausp or is otherwise subject to the control of the owner.
’I 95. (I) In order to comply with the requirements of gfe‘gg}m?:nts
I{' this Chapter, a policy of insurance must be a policy ga¢ limits ot

‘ which—

Parryy er, and

: (b) insures the person or classes of person specified
j | in the policy to the extent specified in sub-
] - section (2) against any liability which may be

|
;} (@) is issued by a person who is an authorised insur-

ls 3
urer (in i incurred by him or them in respect of the
Surati;ce | . death of or bodily injury Lo any person caused
:thIl. zof IV of 1988.. - hy or arising out of the use of the vehicloin
1 Wlf;‘;h, i " a public place :
featd Provided
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Provided that a policy shall not, except as may be
otherwise provided under sub-section (3), be requir-
ed—

«(3) to cover liability in i‘espect of the death, arising
out of and in the course of his employment, of
the employee of a person insured by the policy
or in respect of bodily injury sustained by such
an employee arising out of and in the course of
his employment, or

{#4) except where the vehicle is a vehicle in which
passengers are carried for hire or reward or by
reason of or in pursuance of a contract of em-
ployment, to cover liability in respect of the
death of or bodily injury to persons being
carried in or upon or entering or mounting or
alighting from the vehicle at the time of the
occurrence of the event out of which a claim
arises, or

(7it) to cover any contractual lability.

(2) Subject to the proviso to sub-section (1), a policy
of insurance shall cover any liability incurred in respect
of any one accident up to the following limits, namely :—

(@) where the vehicle is a vehicle used or adapted to
be used for the carriage of goods, a limit of
twenty thousand rupees ;

(b) where the vehicle is a vehicle in which passengers
are carried for hire or reward or by reason of or
in pursuance of a contract of employment, in
respect of persons other than passengers carried
for hire or reward, a limit of twenty thousand
rupees ; and in respect of passengers a limit of
twenty thousand rupees in all, and four thou.
sand rupees in respect of an individual passen-
ger, if the vehicle is registered to carry not more
than six passengers excluding the driver or two
thousand rupees in respect of an individual
passenger, if the vehicle is registered to carry
more than six passengers excluding the driver ;

(¢) where the vehicle is a vehicle of any other class
the amount of the liability incurred.

(3) A Provincial
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(3) A Provincial Government may prescribe that a
policy of insurance shall in order to comply with the
requirements of this Chapter cover any liability arising
under the provisions of the Workmen’s Compensation
Act, 1923, in respect of the death of or bodily injury to
any paid employee engaged in driving or otherwise in
attendance on or being carried in a motor vehicle.

(4) A policy shall be of no effect for the purposes of
this Chapter unless and until there is issued by the
insurer in favour of the person by whom the policy is
effected a certificate of insurance or a cover note in the
prescnbed formi and containing the prescribed partlcu-
lars of any conditions subject to which the policy is
issued and of any other prescribed matters ; and different
forms, particulars and matters may be prescribed in

different cases.

(5) Notwithstanding anything elsewhere contained
in any law, a person issuing a policy of insurance under
this section shall be liable to indemnify the person or
classes of person specified in the policy in respect of any
liability which the policy purports to cover in the case
of that person or those classes of person.

98. (1) If, after a certificate of insurance or a cover
note has been issued under sub-section (£) of section 95
in favour of the person by whom a policy hasbeen
effected, judgment in respect of any such lability as is
required to be covered by a policy under clause (b) of r
sub-section (I) of section 95 (being a liability covered
by the terms of the policy) is obtained against any person
insured by the policy, then, notwithstanding that the
insurer may be entitled to avoid or cancel or may have
avoided or cancelled the policy, the insurer shall, subject
to the provisions of this section, pay to the person en-

titled to the benefit of the decree any sum not exceeding

the sum assured payable thereunder, as if he were the
judgment debtor, in respect of the liability, together
with any amount payable in respect of costs and any
sum payable in respect of interest on that sum
by virtue of any enagtment relating to interest on
judgments,

(&) No
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(2) No sum shall be payable by an insurer under sub-
section (Z) in respect of any judgment unless before or
after the commencement of the proceedings in which the
judgment is given the insurer had notice through the
Court of the bringing of the proceedings, or in respect of
any judgment so long as execution is stayed thereon
pending an appeal ; and an insurer to whom notice of the
bringing of any such proceedings is so given shall be en-
titled to be made a party thereto and to defend the action
on any of the following grounds, namely :—

(a) that the policy was cancelled by mutual con-
gent or by virtue of any provision contained
therein before the accident giving rise to the
liability, and that either the certificate of insu-
rance was surrendered to the insurer or that the
person to whom the certificate was issued
has made an affidavit stating that the certi-
ficate has been lost or destroyed, or that
either before or not Jlater than fourteen
days after the happening of the accident
the insurer has commenced proceedings for
cancellation of the certificate after compliance
with the provisions of section 105 ; or

(b) that there has been a breach of a specified
condition of the policy, being one of the follow-
ing conditions, namely :-—

(t) a condition excluding the use of the vehicle—

(@) for hire or reward, where the vehicle is on
the date of the contract of insurance
a vehicle not covered by a permit to ply
for hire or reward, or

(b) for organised racing and speed testing, or

(¢) for a purpose not allowed by the permit
under which the vehicle is used, where the
vehicle is-a public service vehicle or a goods
vehicle, or

(d) without side-car being attached, where the
vehicle is a motor cycle ; or
(i) a condition
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(¢3) a condition excluding driving by & named
person or persons or by any person who is
not duly licensed, or by any person who has
been disqualified for holding or obtaining a.
driving licence during the period of disquali-
fication ; or

(¢4%) & condition excluding liability for injury
caused or contributed to by conditions of
war, civil war, riot or civil commotion ; or

(c) that the policy is void on the ground that
it was obtained by the non-disclosure of a
material fact or by a representation of fact
which was false in some material particular.

(3) Where a certificate of insurance or cover note
has been issued under sub-section (£) of section 95 to
the person by whom a policy has been effested, so much
of the policy as purports to restrict the insurance of the
persons insured thereby by reference to any conditions
other than those in clause (b) of sub-section (2) shall,
as respects such Hahilities as are required to be covered
by a policy under clause (b) of sub-section (I) of section
95, be of no effect :

Provided that any sum paid by the insurer in or
towards the discharge of any liability of any person
which is covered by the policy by virtue only of this
sub-section shall be recoverable by the insurer from that
person,

(4) If the amount which an insurer becomes liable
under this section to pay in respect of a liability incurred
by a person insured by a policy exceeds the amount for
which the insurer would apart from the provisions of this
section be liable under the policy in respect of that liabi-
lity, the insurer shall be entitled to recover the excess
from that person.

(6) In this section the expressions “ material fact”
and ‘‘ material particular ”’ mean, respectively, a fact
or particular of such a nature as toinfluence the judg-
ment of a prudent insurer in determining whether he
will take the risk and, if so, at what premium and oa
what conditions, and the expression * liability covered

by
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by the terms of the policy ’ means g liability which is
covered by the policy or which would be so covered but
for the fact that the insurer is entitled to avoid or
cancel or has avoided or cancelled the policy.

(6) No insurer to whom the notice referred to in
sub-section (2) has been given shall be entitled to avoid
his liability to any person entitled to the benefit of
any such judgment as is referred to in sub-section (1)
otherwise than in the manner provided for in sub-section

2).

e O e 97. (1) Where under any contract of insurance effect-
agalnstin-  od in accordance with the provisions of this Chapter a

8olvency of [ . IR T . .
the taay &1, person is msu.red against liabilities which he may incur
to third parties then—

(a) in the event of the person becoming insolvent
or making a composition or arrangement with
bis creditors, or

(b} where the insured person is a company, in the
event of a winding up order being made or a
resolution for a voluntary winding up being
passed with respect to the company or of a
receiver or manager of the company’s business
or undertaking being duly appointed, or of
possession being taken by or on behalf of the
holders of any debentures secured by a floating
charge of any property comprised in or subject
to the charge,

if, either before or after that event, any such liability
is incurred by the insured person, his rights against the
insurer under the ocontract in respect of the liability
shall, notwithstanding anything to the contrary in any
provision of law, be transferred to and vest in the third
party to whom the liability was so incurred.

(2) Where an order for the administration of the
estate of a deceased debtor is made according to the law
of insolvency, then, if any debt provable in insolvency is
owing by the deceased in respect of a liability to a third
party against which he was insured under a contract
of insurance in accordance with the provisions of this

Chapter,
76
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| ‘ * Chapter, the deceased debtor’s rights against the ins.irer

hioh is in respeot of that liability shall, notwithstanding any-

d but | thing to the contrary in any provision of law, be trans-

’id or ; ferred to and vest in the person to whom the debt is
L . owing.

ltoin | : : (3) Any condition in a policy issued for the purposes

avoid | of this Chapter purporting either directly or indirectly
ofit of | to avoid the policy or to alter the rights of the parties
on (I) | ' : thereunder upon the happening to the insured person of

ection | any of the events specified in clause (@) or clause (b)
! of sub-section (I) or upon the making of an order for
‘ the administration of the estate of a deceased debtor

effect- | according to the law of insolvency shall be of no effect.

.p it::(l;ui ( (4) Upon a transfer under sub-section (I} or sub-
section (2) the insurer shall be under the same lability
to the third party as he would have been to the insured

OIVG,nt ‘person, but— :

t with *

/ (@) if the liability of the insurer to the insured person
in tho 4, exceeds the liability of the insured person
/ to the third party, nothing in this Chapter

? O? a! shall affect the rights of the insured person

being . . . .
o of o ’ against the insurer in respect of the excess,
o3 : and .
1s1neS{é I
or oF i (b) if the liability of the insurer to the insured person
of the " i8 less than the liability of the insured person
.oating _ , to the third party, nothing in this Chapter shall
ubjegt E affect the rights of the third party against the
j insured person in respect of the balance.
el i :

abiliy ’ & ~ 98. (1) No person against whom a claim is made in Duty to give

‘ISt_t. © ] respect of any liability referred to in clause (b) of sub- o I Tacntnoe-

‘.ab]h v : soction (I} of section 95 shall on demand by or on behalf

m any 7 of the person making the claim refuse to state whether

e third , or not he was insured in respect of that liability by any

B policy issued under the provisions of this Chapter, or
of the would have been so insured if the insurer had not avoid-
he 1 ed or cancelled the policy, nor shall he refuse, if he was or
ency fi would have been so insured, to give such particulars with

b thi.li‘d respect to that policy as were specified in the certificate

ntraét ;’ of ingurance issued in respect thereof.
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\f2) In the event of any person becoming insolvent or
making a composition or arrangement, with his creditors
or in the event of an order being made for the adminis-
tration of the estate of a deceased person according to
the law of insolvency, or in the event of a winding up

" order being made or a resolution for & voluntary winding
up being passed with respect to any company or of a
receiver or manager of the company’s business or under-
taking being duly appointed or of possession being
taken by or on behalf of the holders of any debentures
secured by a floating charge on any property comprised
in or subject to the charge, it shall be the duty of the
insolvent debtor, personal representative of the deceased
debtor or company, as the case may be, or the official
assignee or receiver in insolvency, trustee, liquidator,
receiver or manager, or person in possession of the pro- '
perty to give at the request of any person claiming that
the insolvent debtor, deceased debtor or company is
under such liability to him as is covered by the provisions
of this Chapter, such information as may reasonably
be required by him for the purpose of ascertaining
whether any rights have been transferred to and vested
inhim by section 97, and for the purpose of enforoing
such rights, if any ; and any such contract of insurance
as purports whether directly or indirectly to avoid the
contract or to alter the rights of the parties thereunder
upon the giving of such information in the events afore-
said, or otherwise to prohibit or prevent the giving
thereof in the said events, shall be of no effect.

(3) If, from the information given to any person in
pursuance of sub-section (2) or otherwise, he has reason-
able ground for supposing that there have or may have
been transferred to him under this Chapter rights against
any particular insurer, that insurer shall be subject to
the same duty as is imposed by the said sub-section on
the persons therein mentioned.

(4) The duty to give the information imposed by this
section shall include a duty to allow all contracts of
insurance, receipts for premiums, and other relevant
documents in the possession or power of the person on
whom the duty is so imposed to be inspected and copies
thereof to be taken.

99. (1) No

‘78
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Ivent or 99. (I) No settlement made by an insurer in respect Egggggxme
reditors of any claim which might be made by a third party in insurers and
wdminis- respect of any liability of the nature referred to in persons,
eding to clause (b) of sub-section (I) of section 95 shall be valid
ding up unless such third party is a party to the settlement.
Winding\x (2) Where a person who is insured under a policy
or ofa issued for the purposes of this Chapter has become insol-
: under- vent, or where, if such insured person is a company, a
n being 'i winding up order has been made or a resolution for a
sentures | voluntary winding up has been passed with respect to the
nprised company, no agreement made between the insurer and
r of the ] the insured person after liability has been incurred to a
eceased third party and after the commencement of the insol-
official vency or winding up, as the case may be, nor any waiver,
uidator, | assignment or other disposition made by or payment
‘he pro- | made to the insured person after the commencement
ng that f aforesaid shall be effective to defeat the rights transferred
Pa?? is ! to the third party under this Chapter, but those rights
yvisions shall be the same as if no such agreement, waiver, assign-
SOIfaPly f . ment or disposition or payment has been made.
ft:;?tzgf 100. (2) Fox"‘tl.le purposes of .sections. 97,,, ‘:)8 and ?9, Saving In
foroi ngl a reference Fo ¢ liabilities to thu'd. part.le‘s in relation geoﬁggs 97, 08
surande to a person insured under any po.hcyﬁof insurance shal] 284 %%
roid tl;{e not include 8 refere.nce to any liability of that I?erson
roun d;e - m the capacity of insurer under some other policy of
s afo gfe- insurance.
giving (%) The provisions of sections 97, 98 and 99 shall not
! apply where a company is wound up voluntarily merely
>rson§ in for the purposes of reconstruction or of an amalgamation
reason- with another company.
vy h'aiwe 101. Where a certificate of insurance has been issued Iasotvenoy
%gall?“ to the person by whom a policy has been effected, the s ot
ject %to ‘happening in relation to any person insured by the policy o biitey of
tion on of any such event as is mentioned in sub-section () or ssims by
‘ sub-section (2) of section 97 shall, notwithstanding any- bartes.
by tl"}is thing in this Chapter,.not affect any Hability of that
acts of person of the nature referred to in clause (b) of sub-
clevant section (1) of section 95 ; but nothing in this section shall
:son 0 affect any rights against the insurer conferred under the
| copies ‘ provisions of sections 97, 98 and 99 on the person to
| § whom the liability was incurred.
¢)) ylo ) 102. Notwithstanding
. . » 79
b
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102. Notwithstanding anything contained in section

306 of the Indian Succession Act, 1925, the death of a <X

person in whose favour & certificate of insurance or cover
note had been issued, if it occurs after the happening of
an event which has given rise to a claim under the pro-
visions of this Chapter, shall not be a bar to the survival
of any cause of action arising out of the said event
against his estate or against the insurer.

103. When an insurer has issued a certificate of
insurance in respect of a contract of insurance between
the insurer and the insured person, then—

(@) if and so long as the policy described in the certi-
ficate has not been issued by the insurer to the
insured, the insurer shall, as between himself
and any otheér person except the insured, be
deemed to have issued to the insured person a .
policy of insurance conforming in all respects
with the description and particulars stated in
such certificate ; and

(b) if the insurer has issued to the insured the policy
described in the certificate, but the actual terms
of the policy are less favourable fo persons
claiming under or by virtue of the policy against
the insurer either directly or through the
insured than the particulars of the policy as
stated in the certificate, the policy shall, as
between the insurer and any other person
except the insured, be deemed to be in terms
conforming in all respects with the particulars
stated in the said certificate.

104. (I) Whenever the period of cover under a policy
of insurance issued under the provisions of this Chapter
is terminated or suspended by any means before its
expiration by effluxion of time, the insured person shall
within seven days after such termination or suspension
deliver to the insurer by whom the policy was issued the
latest certificate of insurance given by the insurer in
respect of the said policy, or, if the said certificate has
been lost or destroyed, make an affidavit to that effect.

(%) Whoever
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(2) Whoever fails to surrender a certificate of insur-
ance or to make an affidavit, as the case may be, in
accordance with the provisions of this section shall be
punishable with fine which may extend to fifteen rupees
for every day that the offence continues subject to a
maximum of five hundred rupees.

105. Whenever a policy of insurance issued under the Dur“g of Ins

provisions of this Chapter is cancelled or suspended by et

the insurer who has issued the policy, the insurer shall g““e“at’m
within seven days notify such cancellation or suspension ©f the polles.

to the registering authority in whose records the registra-
tion of the vehicle covered by the policy of insurance is
recorded or to such other authority as the Provincial
Government may prescribe.

106. (I) Any person driving a motor vehicle in any Production of
" public place shall on being so required by a police officer insurance.

in uniform produce the certificate of insurance relatmg
to the use of the vehicle :

Provided that if the driver of a motor vehicle within

seven days from the date on which the production of the
certificate of insurance was so required produces the
certificate at such police station as. may have been
gpecified by him at the time its production was required

he shall not be liable to conviction under this sub.
section by reason only of failure to produce the certifi-

cate to the police officer,

(2) If, where owing to the presence of a motor
vehicle in a public place an accident occurs involving
bodily injury to another person, the driver of the vehicle

‘does not at the time produce the certificate of insurance

to a police officer, he shall produce the certificate of
insurance at the police station at which he makes the
report required by section 89 :

Provided that no person shall be liable to conviction
under this sub-section by reason only of failure to pro.
duce his certificate of insurance if within seven days from
the occurrence of the accident he produces the certi-
ficate at such police station as may be specified by him
to the police officer at the site of the accident or to the
officer in charge of the police station at which he report.
ed the accident,

(3) The

81’
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(3) The owner of a motor vehicle shall give such infor-
mation as he may be required by or on behalf of a police
officer empowered in this behalf by the Provincial Gov-
ernment to give for the purpose of determining whether
the vehicle was or was not being driven in contravention
of section 94 and on any occasion when the driver was
required under this section to produnce his certificate of
insurance.

(4) In this section the expression ‘ produce his certi-
ficate of insurance >’ means produce for examination the
relevant certificate of insurance or such other evidence as
may be prescribed that the vehicle was not being driven
in contravention of section 94.

107. A Provincial Government may make rules
requiring the owner of any motor vehicle when applying
whether by payment of a tax or otherwise for authority
to use the vehicle in a public place to produce such evi-
dence as may be prescribed by those rules to the effeot
that either—

(@) on the date when the authority to use the vehicle
comes into operation there will be in force the
necessary policy of insurance in relation to the
use of the vehicle by the applicant or by other
persons on his order or with his permission, or

{p) the vehicle is a vehicle to which section 94 does
not apply.

108. (I) A Provincial Government may, on the appli-
cation of a co-operative society of public service vehicle
owners registered or deemed to have been registered
under the Co-operative Societies Act, 1912, or under
an Act of a Provincial Legislature governing the regis-
tration of Co-operative Societies and subject to the con-
trol of the Registrar of Co-operative Societies of the
province, allow the society to transact the business of an
insurer for the purposes of this Chapter as if the society
were an authorised insurer, subject to the following
conditions, namely :—

(&) the society shall establish and maintain a fund
of not less than twenty-five thousand rupees for
the first fifty vehicles or fractional part therecof

and
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uch infor-

fa fiolice and pro rata for every additional vehicle in the

reial Gov- possession of members of the society and the

3 whether gaid fund shall be lodged in such custody as the

ravention Provincial Government may prescribe and

civer was shall not be available for meeting claims or

tificate of other expenses except in the event of the
o winding up of the society ;

, his certi- (b) the liability of the society shall be limited as

1ation the specified in clause () of sub-section (2) of

ridence as section 95 ;

ng driven {c) the society shall, if required by the Provineial
, Government, re-insure against claims above a

ake rules prescribed amount ;

L applying {d) the provisions of this Chapter, in so far as they

authority - relate to the protection of third parties and to

such evi- the issue and production of certificates, shall

the eﬂ“ect apply in respect of any insurance effected by
the society ;

he veﬁicle ¢e) an independent authority not associated with

fores the the society shall be appointed by the Provin-

ion 0 the cial Government to facilitate and assist in the

» by other settling of claims against the society ;

ission, or {f) the society shall operate on an insurance basis,

n o4 éioes that is to say,— '

, (¢) it shall levy its premiums in respect of a
tho a }Spli- per‘iod not ‘exceedi.ng twelve months, during
co veﬁicle thch period the insured shall be held cover-
registéred ed in res!pe?t of all accidents arising, subject -
o uﬁder to the limits of liability specified in clause
tre re;‘gis. {b) of sub-section (2) of section 95 ;

5 the don- {#¢) it shall charge premiums estimated to be

jes of ﬁ:he ~ sufficient, having regard to the risks, to meet

ness of an the capitalised value of all claims arising

he so cfety . during the period of cover, together with an

follow%ng adequate charge for expenses attaching to
the issue of policies and to the settlement

. i claims arising thereunder ;

in a fund .

rupees for {g) the society shall furnish to the Superintendent

vt thereof of Insurance the returns required to be fur.
e“%;1 d nished by insurers under the provisions of the

Insuranecs

t
|
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Insurance Act, 1938, and the Superintendent IV of 1038.
of Insurance may exercise in respect there.
of any of the powers exercisable by him in
respect of returns made to him under the
gaid Act ; and
(h) any provisions of law applicable to the winding
up of authorised insurers shall be equally
applicable to the society.
(2) Except as provided in sub-section (), the Insur-
ance Act, 1938, shall not apply to any co-operative IV of1038.
society of public service vehicle owners allowed to
transact the business of an insurer under this section.

Duiy to 109. A registering authority or the officer in charge of
particulars of g police station shall, if so required by a person who

vehiale involv~

odinacoldent. alleges that he is entitled to claim compensation in
respect of an accident arising out of the use of a motor
vehicle, or if 8o required by an insurer against whom a
claim has been made in respect of any motor vehicle,
furnish to that person-or to that iusurer, as the ecase
may be, on payment of the prescribed fee any informa.-
tion at the disposal of the said authority or the said
police officer relating to the identification marks and
other particulars of the vehicle and the name and
address of the person who was using the vehicle at the

time of the accident or was injured by it.

i, U0 A S b e

g3l Gnd " _ .ze‘ e, appoint a person or a body. of

Bonidents, persons to investigate and report on accidents involving
the death of or bodily injury to any person arising out
of the use of motor vehicles and the extent to which their
claims to compensation have been satisfied and to advise
and assist such persons or their representatives in pre

genting their claims for compensation :

Provided that nothing in this section shall confer on
any such person or body of persons the right to adjudi-
cate in any way on the liability of the insurer or on the
amount of damages to be awarded except at the express '
desire of the insurer concerned.

Power ta . 111. (1) The Centra? Gf)vernment may make rules
for the purpose of carrying into effect the provisions of
this Chapter. '

: (2) Without
84
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s
(2) Without prejudice to the generality of the fore-

going power, such rules may provide for—

(a) the forms to be used for the purposes of this
Chapter ;

(b) the making of applications for and the issue of
certificates of insurance ; .

{¢) the issue of duplicates to replace certificates of
insurance lost or destroyed ;

(d) the custody, production, cancellation and sur-
render of certificates of insurande ;

(¢) the records to be maintained by insurers of
policies of insurance issued under this Chapter;

(f) the identification by certificates or otherwise of
persons or vehicles exempted from the provi-
sions of this Chapter ;

‘ (g) the furnishing of information resPectmg poli-

cies of insurance by insurers ;

(k) the carrying into effect of the provisions of
seotion 108;

(¢) adapting the provisions of this Chapter to ve-
hicles brought into British India by persons
making only a temporary stay therein by
applying those provisions with prescribed
modifications ; and

(j) any other matter which isto be or may be
prescribed.

CHAPTER IX.

OFFENCES, PENALTIES AND PROCEDURE.

112. Whoever contravenes any provision of this Act General pro-
or of any rule made thereunder shall, if no other penalty ;ixflnlsb
is provided for the offence, be punishable with fine TP
which may extend to twenty rupees, or, if having been
previously convicted of any offence under this Act he is
agein convicted of an offence under this Act, with fine
w}nch may extend to one hundred rupees.

118, Whoever -
85
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118, Whoever wilfully disobeys any direction law-

gé:mstglcglfoﬁ‘ and fully given by any person or authority empowered under

formatfon,

Offences refat-
ing to Hoeences,

Driving at
6x0033lve
spaed,

this Act to give such direction, or obstructs any person
or aunthority in the discharge of any functions which
such person or authority is required or empowered
under this Act to discharge, or, being required by or
under this Act to supply any information, withholds
such information or gives information which he knows
to be false or which he does not believe to be true, shall,
if no other penalty is provided for the offence, be pun-
ishable with fine which may exteud to two hundrod
rupees,

114. Whoever, being disqualified under this Act
or holding or obtaining a licence, drives a motor
vehicle in a public place or applies for or obtains a
licence or, not being entitled to have a licence issued to
him free of endorsement, applies for. or obtains a licence
without disclosing the endorsements made on a licence
previously held by him or, being disqualified under
this Act for holding or obtaining a licence, uses in
British India a licence such as is referred to in sub-
section (2) of section 9, shall be punishable with im-
prisonment for a term which may extend to three
months, or with fine which may extend to two hundred
and fifty rupees, or with both, and any licence s0 ob-
tained by him shall-be of no effect.

115, (1) Whoever drives & motor vehicle in contra-
vention of section 71 shall be punishable with fine which
may extend to one hundred rupees.

(2) Whoever causes any person who is employed by
him or is subject to his control in driving to drive a
motor vehicle in contravention of section 71 shall be
punishable with fine which may extend to two hundred

* Tupees.

(3) No person shall be convicted of an offence pun-
ishable under sub-section (I) solely on the evidence of
one witness to the effect that in the opinion of the
witness such person was driving at a speed which was
unlawful, unless that opinion is shown to be based on
an estimate obtained by the use of some mechanical
timing device, :

(4) The
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t he knipws ' - prima facie evidence that the person who published the
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e, be pun- : : offence punishable under sub-section (2).
o hundred ‘ ; . . Drivitg

. 116. Whoever drives a motor vehicle at a speed OT reiidessty or
. in a manner which is dangerous to the public, having dangerouly.,

* thig f&ct : . regard to all the circumstances of the case including the

& “-10?501“ nature, condition and use of the place where the vehicle:

o‘btam,is a is driven and the amount of traffic which actually is

¢ ISSI.ledis to at thé time or which might reasonably be expected to
@ l%ce?ce : . be in the place, shall be punishable on a first conviction
o & loenoe ‘ for the offence with imprisonment for a term which

fied ‘111}1?1' . may extend to six months, or with fine which may extend

% }lses% n . - o to five hundred rupees, and for a subscquent offence

to in st_}b- , if committed within three years of the commission
> with @m- of a previous similar offence with imprisonment for a
1 to th{‘ree term which may extend to two years, or with fine which .
70 hundred may extend to one thousand rupees, or with both,
nce so ‘ob- .

| , 117. Whoever while driving or attempting to drive a Driving while

in confra~ . : motor vehicle is under the influence of drink or a drug gnr‘i‘;l;l:ﬁe ‘fx{; .
fine which : to such an extent as to be incapable of exercising proper

; ; control over the vehicle, shall be punishable for a first
lployeq by ' _ offence with imprisonment for a term which may extend
to drive & , : to three months, or with fine which may extend to

| . five hundred rupees, or with both, and for a subsequent

1 shall be ; :
r0 hundred offence if committed within three years of the com-
mission of a previous similar offence with imprisonment
fone ) for a term which may extend to two years, or with
.nce pun- fine which may extend to one thousand rupees, or with
videncg of both.
ion of the
gvﬁ:;};d a: 118. Whoeviar drives a motor vehicle in any public Driving when
nechanidal P !ace when he is to his knowledge suftering from any physically
1.‘, disease or disability caleulated to cause his driving of unflt to drive,
@ 'l‘l%g -, thg vehicle to be a sourcerof danger to the publie,

\ shall
‘ 87
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shall be punishable for a first offence with fine which
may extend to two hundred rupees and for a second
or subsequent offence with fine which may extend to
five hundred rupees.

119. Whoever abets the commission of an offence
under section 116, 117 or 118, shall be punisha,ble with
the punishment provided for the offence.

120. Whoevet without the written consent of the
Provincial Government permits or takes part in a race -
or trial of speed between motor vehicles in any public
place shall be puriishable with imprisonment for a term
which may extend to one month, or with fine which may
oxtond to three handred rupees, or with both.

121. Any person who drives or causes or allows to be
driven in any public place a motor vehicle or trailer
while the vehicle or trailer has any defect, which such
person knows of or could have discovered by the exercise
of ordinary care and which is calculated to render the
driving of the vehicle a source of danger to persons
and vehicles using such place, shall be punishable with
fine which may extend to two hundred and fifty rupees
or, il as a result of such defectr an accident is caused
causing bodily injury or damage to preperty, with fine
which may extend to five hundred rupees.

122. Whoever, being an importer of or dealer in
motor vehicles, sells or delivers or offers to sell or de-
liver & motor vehicle or trailer in such condition that the
use thereof in a public place would be in contravention of
Chapter V or any rule made thereunder or alters the
motor vehicle or trailer so as to render its condition
such that its use in a public place would be in contraven-
tion of Chapter V or any rule made thereunder shall be
punishable with fine which may extend to two hundred.
rupees :

Provided that no person shall be convicted under
this section if he proves that he had reasonable cause to-
believe that the vehicle would not be used in a public
place until it had been put into a condition in which
it might lawfully be so used.

123. (1) Whoever

88
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123. (1) Whoever drives a motor vehicle or causes or
allows a motor vehicle to be used or lets out a motor
vehicle for use in contravention of the provisions of sub-
section (I) of section 42 shall be punishable for a first
offence with fine which may extend to five hundred
rupees, and for a subsequent offence if committed within
three years of the commission of a previous similar
offence with a fine which shall not be less than one
hundred rupees and may extend to one thousand rupees.

(2) Nothing in this section shall apply to the use of a
motor vehicle in an emergency for the conveyance of
persons suffering from sickness or injury or for the
transport of materials for repair-or of food or materials
to relieve distress or of medical supplies for a like
purpose :

Provided that the person using the vehicle reports
such use to the Rrgional Transport Authority within

seven days.

124. Whoever drives a mntor vehicle or causes or
allows a motor vehicle to be driven in contravention of
the provisions of section 72 or of the conditions of any
permit issued thereunder, or in contravention of any
prohibition or restriction imposed under section 74 shall

- be punishable for a first offence with fine which may

extend to one hundred rupees, and for a second or
subsequent offence with fine which may extend to five
hundred rupees,

125. Whoever drives a motor vehicle or causes or
allows a motor vehicle to be driven in contravention of
the provisions of section 94 shall be punishable with
imprisonment which may extend to three months, or
with fine which may extend to five hundred rupees, or
with both.

126. Whoever takes and drives away any motor
vehicle without having either the consent of the owner
thereof or other lawful authority shall be punishable
with imprisonment which may extend to three months,
or with fine which may extend to five hundred rupees,
or with both :

Provided
89
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Provided that no accused person shall be convicted
under this section if the Court is satisfied that the accus-
ed acted in the reasonable belief that he had lawful
authority or in the reasonable belief that the owner
wonld in the eircumstances of the case have given his
consent if he had been asked therefor,

127, Whoever otherwise than with lawful authority
or reasonable excuse enters or mounts any stationary
motor vehicle or tampers with tho brake orany part of
the mechanism of a motor vehicle shall be punishable:
with fine which may extend to one hundred rupees.

128. () A police officer in uniform may arrest
without warrant any person who commits in his view
an offence punishable under section 116 or section 117
or section 126 :

Provided that any person so arrested in connection
with an offence punishable under section 117 shall be-
subjected to a medical examination by a registered
medical practitioner within two hours of his arrest or
shall then he released from custody.

(2) A police officer in uniform may arrest without.
warrant—

(a) any person who being required under the pro--
visions of this Act to give his name and address:
refuses to do so, or gives a name or address. -
which the police officer has reason to believe-
to be false, or

() any person concerned in an offence under
this Act or reasonably suspected to have been
so concerned, if the police officer has reason to
believe that he will abscond or otherwise
avoid the service of a summons.

(3) A police officer arresbing without warrant the
driver of a motor vehicle shall, if the circumstances so
require, take or cause to be taken any steps he may con-
sider proper for the temporary disposal of the vehicle.

129, (I) Any police officer authorised in this behalf
or other person authorised in this behalf hy the Provin
cial Government may, if he has reason to believe that

. any
20
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f;:::fg any identification mark carried on a motor vehicle or

" any licence, permit, certificate of registration, certificate
d lawful ; of insurance or other document produced to him by the
36 owmer | : driver or person in charge of a motor vehicle is a false
given his | document within the meaning of section 464 of the

Indian Penal Code, seize the mark or document and call

; XLV ol 1860,
authority | upon the driver or owner of the vehicle to account for
tationary | his possession of or the presence in the vehicle of such
7 part of | ' mark or document. .
mishable: (2) Any police officer authorised in this behalf by the
pees. _ Provincial Government may, if he has reason to believe
y arrest. . that the driver of a motor vehicle who is charged wi.th

.. P i any offence under this Act may abscond or otherwise
his view | . . . .
stion 117 | avoid the service of a summons, seize any licence hled
I by such driver and forward it to the Court taking
‘ ; } ' cognizance of the offence.
nnection/ )
shall bq ’ e (3) A police officer seizing a licence und?r sub-
ogistered - section (2) shall give to the person surrendering the
arrest 0;' licence a temporary aoknowledgmqnt therefor and S’lfch

i . acknowledgment shall authorise the holder to drive

; : until the licence has been returned to him or the Court
witho@t«, has otherwise ordered.

o . 130. (I) A Court taking cognizance of an offence Summary
the pr:o.- _ , under this Act may, unless the offence is an offence Saupgeal of
d address: ’ : . speoified in Part A of the Fifth Schedule, state npon the
: a,ddrejss : summons to be served on the accused person that he—

0 beliegv& ‘ ‘ (¢) may appear by pleader and not in person, or

| (b) may by a specified date prior to the hearing of
e under ‘ the charge plead guilty to the charge by re-
ave been: gistered letter and remit to the Court such
teason to ' , \ sum not exceeding twenty-five rupees as the
>therwise Court may specify.

. (2) Where the offence dealt with in accordance with
Tant the sub-section () is an offence specified in Part B of the
bances so Fifth Schedule, the accused person shall, if he pleads
may con- ) guilty to the charge, forward his licence to the Court
‘ehicle. with the letter containing his plea in order that the con-
1is behalf ’ ‘ viction may be endorsed on the licence.
Provin. " (3) Where an accused person pleads guilty and remits
leve th#'i the sum specified and has complied with the provisions

an f
f | o1




6 Motor Vehicles. [aoT TV

of sub-section (2), no further proceedings in respect of the
offence shall be taken against him, nor shall he be liable
to be disqualified for holding or obtaining a licence by
reason of his having pleaded guilty.

Restrictlon 181. No person prosecuted for an offence punish-
on conviction,
. able under section 115 or section 116 shall be convicted
unless—

(¢) he was warned at the time the offence was com-
mitted that the question of prosecuting him
would be taken into consideration, or

(b) within fourteen days from the commission of the
offence, a notice specifying the nature of the
offence and the time and place where it is
alleged to have been committed was served on
or sent by registered post to him or the person
registered as the owner of the vehicle at the
time of the commission of the offence, or

(¢) within twenty-eight days of the commission of
the offence, a summons for the offence was

served on himn : '
Provided that nothing in this section shall apply
where the Court is satisfied that—

(@) the failure to serve the notice or summons
referred to in this sub-section was due to the
fact that neither the name and address of the
accused nor the name and address of the
registered owner of the vehicle could with
reasonable diligence have been ascertained n
time, or

(b) such failure was brought about by the conduct
of the accused.

Juslsdistion 132. No Court inferior to that of a PresuLency
" Magistrate or a Magistrate of the second class shall try
any offence punishable under this Act or any rule made

thereunder.

CHAPTER X.

MISOELLANEOUS.

Publication of 133. (1) EVefy power to make rules given by this
ment of rules, Act i3 subject to the condition of the rules bemo made

a,fter previous publication.

(¢) All
o
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st of the
e liable (2) All rules made under this Act shall be published
:nce by in the official ga,zette, and shall, unless some later

‘ date is appointed, come into force on the date of such
pén;gh-' publication.

n?’ricted (3) All rules made under this Act by the Central

| Government or by any Provincial Government shall be
a3 com.- laid for not less than fourteen days before the Central
lng him or Provincial Legislature, as the case may be, as soon

as possible after they are made, and shall be subject
a of the to such modifications as the Legislature may make

‘éf the during the session in which they are so laid.

e it is
:v%ed on * yirtot 1014, 134. (7) The Indian Motor Vehicles Act, 1914, is Repeal.
pééerson hereby repealed.

a,t the (2) Notwithstanding the repeal of the Indian Motor
: | » ) VIO of1014." Vehicles Act, 1914, rules made by any Provincial Gov-
ss1f9n of Q"é ernment under sub-section (2) of section 11 of that Act
.ce,%;{ was ¢a> SL a “and rules made by the Governor General in Council

5 E:’ ) Sits . under section 14 of that Act,\being rules in force at the
[ apply Thav™® w;&{u@%@" commencenient of this Act; shall subject to the provi-
| L,,ex‘ . sions of sub-section (3) continue to be in force for a period
mrhons e of _nine months from the commencement of this Act,
+ to the v unless before the expiry of that period they are can-
3 of the ‘ celled by a Provincial Government or by the Central
of | the Government, as the case may be, by notification in the
d with official Gazette.
dne‘g n (3) Notwithstanding the repeal of the Indian Motor
5 vizof 1014, Vehicles Act, 1914, rules made or purporting to be made .
’9“4“0‘3 by a Provincial Government under sub-section (2) of
\ section 11 of that Act, requiring or relating to the insur-
sideney ancg, of motor vebicles, being rules in force at the com-
2ll iy mencement of this Act, shall, until Chapter VIIT of this

Act takes effect in the province, have effect as if enacted
in this Act.

{4) Nothing contained in this Aect shall, until the
expiry of a period of nine months from the commence-
\ ment of this Act, operate to invalidate any provisions

by t}%is relating to the taxation of motor vehicles contained in

7 malle any Provineial enactment or rules made thereunder in
"1 force at the commencement of this Act. >

(2 A\‘\ll THE SCHEDULES,
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THE SCHEDULES.
THE FIRST SCHEDULE.
FORMS,

FORM A.

[See section 7 (2).]
Form of application for licence to drive a motor vehicle,
1 S

Applwatwn
Y apply for a licence to enable me to drive
as a paid employee
. ¥otherwise than as a paid employee
“#yohicles of the following description :—

(a) motor cycles,

(b) motor oars,

(¢) invalid carriages,

(d) motor cabs,

(e) delivery vans.

. . *includi _ . .
(f) light transport vehicles :::;[llll—(fli?l—g public service vehioles,

(g) heavy transport vehicles .ie‘;i:ll-lu%?g public service vehicles,

(h) tractiors,
(¢) road.-rollers,
{J) locomotives,
(k) a vehicle of a special type (description attached) constructed or
adapted to be driven by me. :
* Strike out whichever inapplicable
I

Pazticulars to be furnished by the applicant.
1. Full name and name of father...........coiviiueenninsnvessonsa
2. Permanent address... . cireesrrersesersesnnee
3. Temporary address .. . P E R T TR I SN
4. Age at date of a.pphcatlon
6. Particulars of any licence previously held by apphc&nt Ceeeeressaaas

6. Prarticulars a.nd date of every conviction whlch ha,s been ordered to
be endorsed on any licence held by the applicant.

7. Have you been disquaified for obtainingalicence to drive t If so, for
what reason ?

8. Have you been subjected to a driving test as to your fitness or abxhty
to drive a vehicle in respect of which a licence to drive is applied for ? If
80, give date, testing authority and result of test.

111
Declaration as to physical ﬁmess of applicant.
The applicant is required to answer * Yes *’ or ** No *’ in the space provid
ed opposite each question.

(a) Do you suffer from epilepsy, or from sudden attacks of
disabling giddiness or fainting ?

(b) Are you able to distinguish with each eye at a distance of
25 yurds in good daylight (with glasses, if worn) a motor
car numbor plate containing seven letters and figures ?

{¢) Have ysu lost either hand or foot or are you suffering
from any defect in movement, control, or muscular
power of either arm orleg !
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(d) Do you suﬁ"ex" from colour blindness or night blindness ?
(e) Do you suffer from & defect of hearing ?

y Do you suffer from any other disease or disability likely
el tg yoause your driving of & motor vehicle to be a source
of danger to the public ?

If 8o, give particulars.

: ny i io1 i ticulars
deolare that to the best of my informationand belief the par
=givfa[n iez;3 Section II and the declaration made inSection III hereof are true.

Nore.—An applicant who answers “Yes” to-questions (b) and (c) in the

declaration and “No” to the other questions may claim to be subjected to a
4est as to his competency to drive vehicles of a specified type or types.

Date.o.oviviiinmvaneans 19 . Signature or Thumb Impression of
applicant.

Certificate of test of ability to drive.
‘ od o1 .
The applicant has % the test specified in the Third Schedule to the

.ﬂobor Vehicles Act, 1939, The test was conducted on a *

on (date)

Stgnature of Testing Authority.
Duplicate Signature or Thumb’
Impression of applicant.
* Here enter description of vehicle.

L]

FORM B.
[See section 11 (2).]
Form of application for rerewal of driving licence.

I hereby apply for a renewal of the licence under the Motor Vehicles
Act, 1939, which was issued to me on the. ...,

........... (state title of licensing authority).
I hersby declare that I am not sub, .
to cause my drivin,
public.

bject to any disease or disability likely
g of a motor vehicle to be a source of danger to the

Dgte........

Signature of Applicant,
- FORM C,
95
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FORM C. *
[See section 7 (3) and section 12.]

Form of medical certificate in respeot of an applicant for a Licence to drive any
transport vekicle or to drive any vehicle as a paid employee,

(To be filled up by = registered medical practitioner.)
1. What is the applicant’s apparent age ?

2, Is the applicant, to the best of your
judgment, subject to epilepsy, verti-
go or any mentel ailment likely to
affect his efficiency ?

3. Does the applicant suffer from any
heart or lung disorder which might
interfere with the performance of his
duties as a driver ?

4, (a) Is there any defect of vision ?
If so, has it been corrected by suit-
able spectacles ?

{t) Does the applicant suffer from
night blindness or colour blindness ?

(c) Does the applicant suffer from a
degree of deafness which would pre-
vent his hearing the ordinary sound
signals ?

5. Has the applicant any deformity or
loss of members which would interfere
with the efficient performance of his
duties as & driver 7 e

8. Does he show any evidence of being
addicted to the excessive use of alco-
; hol, tobaceco or drugs ?

i 7 I8 he, in your opinion, generally fit as
! - rogards (@) bodily health, and (b)

eyesight ¥ L. e,
8. Marks of identifisation. ... .. .0,
I certify that to the best of my knowledge and belief the appli-
cant.. ... iiieiiiiiiiie . .is the person hereinabove desoribed

end that the attached photograph is a reasonably correct likeness.

(Signature)

[Space for photograph.]

Nors —8pecial attention should be directed to distant vision and to the
condition of the arms and hands and the joints of both extremities.

FORM D.
96
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FORM D.
[See section 8 ().}

Driviny Licence.

No - 19...c
(Name) ------------------ et s s e R Tret vt eree e

son/daughter of (father’s Name )...........coeevane vorenree ceveenvasae

of (permanent address) - ceeeovve s ieaioenn Crrrieiae e veseenrsees

(temporary address) .. ... .o i e e Ceesae e . [

Thotograph ¢ ,

i .

s} if necessary. |/ Signature or thumb impression.

] i ;

| |

is licensed to drive, throughout British India, vehicles of the following deserip~ '
tion :—*

(@) Motor eycle,

(b) Motor car.

(c) Motor cab.

{d) Delivery var.

(e) Light transport vehicle.

(f) Heavy transport vehicle, .
(g) Locomotive.

(k) Tractor.

{?) Invalid carriege,

(7) Road-roller,

(k) A motor vehicle hereunder described :—

P R N N R R I A Y

He is also aunthorised to drive a8 a paid employee*.
This licerice is valid frofM ., o oeieiiiiinnacieeeseasdtOiiireiienrtoennens
(*To be struck out if inapplicable.)

Signature and designation of Licensing
Authority.

Dale....o.veesvacsesasasees 9
Authorisation.,.

a7
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Authorisation to drive a public service vehicle.

. Solong as thislicence is valid and is renewed from time to time, the holder
g authorised to drive a public service vehiole within the provined of ........

.

é

Signature and designation of
. prescribed authority.

And within the provinee of ... .. cocuiuuun,

AAE s saeiaernsessnnnsnanaaddd

Date . ...

B e - A Signature and designation of
presoribed authorily.
And within the province of ............ -
ix, B Y PSSO 1 Signature and designation of
prescribed authority.
This licencs is hereby renewed up to Stgnature of Licensing Authority.
theesevevereereeasesdayoftse19 | teesererserrusrsaans
N e the e evevenreensnen. dayof.... 19 .
' $he . eveeerneneacesccodayof...19
the...cvvavivenniaadayof....19 . Cereeaeccseetaresane
{ | thee.veieeesoesonea.dayof.... 19 .
ENDORSEMENTS.
l ]
Fine or other | Signature of Endorsing
Date. Seotion and Rule.| punishment. Authority.
i

WORM E,
98
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FORM E,
[See saction 24 (1).]
Form of Application for the Registration of a Motor Vekicle.
Full name, name of father, and address of person to be
registered as registered OWROr............ccisrierenen
9. Class of vehicle...........
'3, Type of BOdY. .o ovvrniiiieiiiii e
4, MaKor'S MM . ¢ v v vrvrrnrmnnesnns e
5. Yoar of manufacturo, .....vvueeiererereacnrainrnrsarasseasens
6. Number of eylinders............. e

7. HOTSO POWOT +vvvvanernocnsarsannssos
8. Maker’s classification or, if not known, wheel-base ...
g, Chassis NUMDET. . . v nvvveernereesrancns
30, Enging DUmMDeT. .. oo viiuuecniniesar e eanns
11. Seating capacity (including driver)............. ... .
42, Unladen weight.............0.0t. et taeeieaeeea s aae s
13, Particulars of previous registration and
registered number (if any)..........

_Additional particulars to be completed only in the case of transport vehicles
other than motor eabs—

14. Number, description and size of tyres—
(2) frontaxle...voeivicsrinvenrnns

(b) rearaxle........... cecansaen e
(c) any otheraxle......... ......
15. Maximum laden weight .......... Ibs.
16. Maximum axle weight—
(@) frontaxle................ lba, -
(b) rearaxle.......ci0eiiien 1bs.
{c) any other axle.......... ve. lbs.

The above particulars are to be filled in for a rigid frame motor vehicle of
‘two or of thre- :-xles, for an articulated vehicle of three axles, or, to the extent
applicable, fora tr iler (other th n the trailer to be registered as part of an erti-
culated vehicle) a8 the oase may be, Where a second trailer or additional
trailors are to be registered with an articulated motor _vehicle, the following
sparticulars are ro be furnished for each such trailer ;—
17, Typo of body.c.ciiiiiiiiiiieesiaeeiroeesssisnnoscssssssanaannaas
18. Unladen woight.. ccuvieiirieceseoasssesssessssocoscnneacacaaonanne
419. Number, description and size of tyres onthe 8x16.....ccvveeveesranas

20, Maximum 8x16 Welght . cueceeeneerererverrensceensnnscosocesennsns

B2 77 S | B Signature of applicant.

Ea:planax;; on.—n—-mAn artg:ulatt-d vei}ic%e ™eans a tractor to which a trailer is attached
in such a manner that part of the trailer {s erimposed on and pari
weight of the trailer 48 borne by the tra-tor, P e Ttgo'gg
., Nore.—The motor vehicle above described ia held by the person to be
¥egistered as the registered owner, under a hjre purchase agreement with .. ..

Signoture of owner.
Signature of Hire Purchase Company.
FORM F
99




"Motor Vehicles. [aor v

FORM F.
[See section 36 (1).]

Document to be furnished by the maker or authorised assembler in the case of”
transport vehicles other than motor cabs.

Cortified that the.....c.viieiriaiiniiiaaaiinueaeiorerane: vehicle.
Chassis No.. ......and Engine No........ isdesigned for maximum weights-
us follows when fitted with the tyre-equipment specified below :—

Meaximum laden weight.............. Ibs.
Maximum weight front axle.......... lbs,
Maximum weight rear axle........... lbs.
Maximum weight any other axle...... lbs.
Tyres—

Front wheels.......

Rear.wheels........

Other wheels......

Date..oivivisennerecaisnaseddd Signature of maker
or quthorised assembler.

Spacial certificate to be furnished by an assembler.

Certified that 1 am authorised by the maker of the vehicle described above-
to issue this certificate,

Signature of authorised assembler..
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FORM G.
[See geotion 24 (2).]
Formn of Certificate of Registration.

‘Rogistared number. . coceeveeoa.. .

Brief desoription of vehicle, . )
(.9 Fgrd touring car, Chevrolet 22 seater bus, Albion lorry, trailer, ete.)y

“Name, name of father, and address of Registered Owner........oceeeess

T R R R RN T R R R R I

Signature of registering authority.
Signature of registering authorsty.

Signature of registering authority.

: . Detailed description.

1, Clags of VOhIGIO. s v vvviveeneronnsearaactiassssrirensnttanseeaaas
2, Maker’s name..........- R T
3. Type of body....ccvvieeiniieineaiianiereunns e cieesaeeee, ..
4, Yoar of manufacture........coceeeenceasaosrescanasscorrsoces .
5. Number of oylinders............. ... .

6. Chiasais NUMbOr, . cvvurrrireaeriiiiiianaianinanns

7. Bogine number....... R R

8. Horsepowel\"""""""'
9. Maket’s classification or, if not known, wheel-bage........cvvvvevenns,

10. Seating capacity (including driver)..... eetesieenter i eres e
41, Unladon weight.....cceeeiierererinersrrraeeccotsanacencnsiane o
Additional particulars in the case oli)‘ all vransport vehioles other than motor
cabs—

12. Registored laden weight............
13, Number, description and size of tyres—

(a) front axle,............. teeecans

(b) rear 8xlo. ... .vvvii i

(c) any other axle...... N

14, Registered axle weight—

(@) front axle..ivivvverrveiesser...lbs,
b) rearaxle...cvieeeiniiiinnn «ees.lbs,
(c) any otheraxle.........,. e Ibs.

-Additional particulars of alternative or additional trailer or trailers registered
with an articulated vehicle—

16. Typeof body ............ veeeieeanas s eetatrereitresaenaeas

16. Unladen weight.............c........ o | <

17. Number, description and size of tyres on theaxle ............. ceeenen

*18. Registered axle weight........... B 1< - e

Date........ e P | I Signature of registering authority,

Nore.—The motor vehicle above described is held by the person regis-
~ : r )
“tered as the registered owner under a hire purchase agreeme{:t with;. e e .

Date..... e corene 19 Signature of registering authority
FORM H-
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FORM H.

[See sections 38 and 39(2),]
Certificate_of fitness (applicable in the case of transport vehicles only),

Vehicle No........... is certified as complying with the provisions of*
Chapter V of the Motor Vehicles Act, 1939, and the rules made there.-
under, This certificate will expire on ...,

P I IR S A A )

Date,...........0000 19, Signature and Designation of

Inspecting Authority,
The certificate of fitness is hereby renawed—

VPO« eernarernnnnn... 10

LE8 200 s TG £

Uptoe. coniinaan ... 19

D L I R I IR AP AP AP SN

Signature of Inspecting Authority..

THE SECOND SCHEDULE,.




[ace 1w

vehicles énly),
i

the provisions of
vles mgde there--

wnd Destgnatio
ng Authority,

ing Autléority,

‘;
|
|
‘\

|

SCHEDULE,.

s

oF 1939.] Motor Vehicles.
THE SECOND SCHEDULE.

[See section 7 {5).]

I. DISEASES AND DISABILITIES ABSOLUTELY DISQUALIFYING A PERSON FOE:
OFTAINING A LICENCE TO DRIVE A MOTOR VEHICLE.

1. Epilepsy.

2, Lunacy.

8. Heart disease likely to produce sudden attacks of giddiness or fainting.

4. Inability to distinguish with each eye at.a distance of twenty-five yards.
1n good day light (with the aid of glasses, if worn) a series of seven letters and
figures in white on a black ground of the same size and arrangement as those of
the registration mark of a motor car.

5. A degree of deafness which prevents the applicant from hearing the
ordinary sound signals.

6. Colour-blindness. ]

7. Night-blindness.
JII. DiseasEs aND D1

OBTAINING A’
1. Leprosy.

n of

BILITIES ABSOLUTELY DISQUALIFYING A PERSON FOR.
IENCE “TO DRIVE A PUBLIOC SERVICE VEHICLE.

\

THE THIRD SCHEDULE,
108




Motor I}ehches.
THE THIRD. SCHEDULE .
[See seotions 7 _(6)_(05) and 17 (6).]

Test oF COMPRIENCE TO DRIVE.

Part I » )
The candidate shall satisfy the person conducting the test that he is able

“to—
1. Start the engine of the vehicle.
2. Move away straight ahead or at an angle.

3. Overtake, meet or cover the path 5f other wvehicles and take an
appropriate course.

4. Turn right and left corners correctly.

5. Stop the vehicle in an emergency and normally, and in the latter
case bring it to rest at an appropriate part of the road.

6. Drive the vehicle backwards and whilst so doing enter a limited
opening either to the right or left.

7. Cause the vehicle to face in the opposite direction by means of for-
ward and reverse gears.

8. Give by hand and by mechanical means (if fitted to the vehicle), or,.
in the case of a disabled driver for whom it is impraoctioable or
undesirable to give signals by hand, by mechanical means, in a
clear and unmistakable manner, appropriate signals at appro--
priate times to indicate his intended actions.

9. Act correctly and promptly on all signals given by traffic signs and
traffic controllers, and take appropriate action on signs given
by other road users. :

Noze.—(3) Requirements 8 and 7 are not applicable in the case of & motor eyocle or
trieyele not equipped with means for reversing,

(#2) Requirements 8, T and 8 are not applicable in the case of invalid carriages.
Part II.

- The candidate shall satisfy the person conducting the-test ‘that he is
cognizant of the provisions of sections 81, 82, 83, 84 and 85 and of the
Tenth Schedule ; that he knows the meaning of the traffic signs specified in -
the Ninth Schedule and, if he has not been medically examined, that he is
not so deaf as to be unable to hear the ordinary sound signals, and is able
to distinguish with each eye ata distance of twenty-five yardsin good day
light (with the aid of glasses, if worn)a reglstratlon mark containing seven
letters and ﬁgures

THE TOURTH SCHEDULE.
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THE FOURTH SCHEDULE.
[See sections 14 (I) and 39 (I) and (3).]

AUTHORITIES ENTITLED TO GRANT LICENCES To DRIVE, AND TO REGISTER
MoTor VEHICLES, THE PROPERTY OF THE CENTRAL GOVEERNMENT, AND
REGISTRATION MARKS FOR S8UOH VEHICOLES.

Part A,

The authorities specified in the second column may grant licences in res-
spect of vehicles, the property of the Department of the Central Government

-gpecified in the first column.

Defence Department of the Central Govern- ‘ 1. District Commanders,
ment. N
2. Commanders of independent brigades.

3. Oﬁic'e,rs, commanding units having me.
chanically propelled vehicles ia their

} charge.
4. Commanders, Royal Engineers.

Part B.

The authorities specified in the second column may register motor vehicles,
‘the property of the Department of the Central Government specified in the
first column, and may grant oertificates of fitness in respect of such vehicles,

¢
i

“Defence Department of the Central Govern- | The Master General of the Ordnance in
ment, - i India.

‘ Part C.
Registration marks for vehicles registered under section 39,

A broad arrow above two figures ropresenting the last two figures of the
-year of purchase of the vehicle followed by not more than four figures,

L4

THE FIFTH. SCHEDULE,
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THE FIFTH SCHEDULE.
[See sections 19 (2) and (3) and 130.)

OFFENOES ON CONVIOTION OF WHIOH AN ENDORSEMENT SHALL BE MADE ON:

TEE LICENCE OF THE PERSON AFFECTED. ‘

Part A.

Driving recklessly or dangerously (section 116).
Driving while under the infiluence of drink or drugs (section 117).
Abetment of an offence under section 116 or 117 (section 119)..
Taking part in unauthorised race or trial of speed (section 120).
Driving when disqualified (section 18).

Obtaining or applying for a licence without giving particulars of
endorsement (section 114).

SR W

3

. Failing to stop on the occurrence of an accident (section 87).

. Altering a licence or using an altered licence.

9. Any offence punishable with imprisonment in the commission of*
which & motor vehicle was used.

Part B,

. Driving without a licence, or without a licence which is effective,.
or without a licence applicable to the vehicle driven (section 3).-

. Allowing a licence to be used by another person [section 6 (2}].

. Driving at excessive speed (section 115).

. Driving when mentally or physically unfit to drive (section 118),
. Abetment of an offence punishable under section 115 or 118,

. Refusing or failing within specified time to produce licence (sectiom
" 86).

. Failing to stop when required (section 87).

. Driving an unregistered vehicle (section 22).

. Driving a transport vehicle not covered by a certificate of fitness:
(section 38).

. Driving in contravention of any rule made under section 70 (2) (g}
relating to speed governors.

11. Driving a vehicle exceeding the permissible limit of weight (gection
124).

12. Failure to comply with a requisition made under section 73.
13. Using a vehicle in unsafe condition (section 121).
. Driving a transport vehicle in contravention of section 42.

Qo

)

O w1 oo W WD

ot
[o=]

THE S1XTH SCHEDULE..
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THE SIXTH SCHEDULE,
[See seotions 24 (3) and 29 (£).]

REGISTRATIOX XS,
HALY, BE MADE ON GISTRATION MARKS

One of the groups of letters specified in the second column followed by-
any one other letter shall be used a8 the registration mark for a vehiole in:
the province specified in the first column.

) Assam . . . . . AS. 4
g8 (section 117), Bengal . . . . . BG, BL.
L7 (section 119). Bihar . . . . . BR.
ol (section 120). Bombay . . . . DM, BY.
. Central Provinces and Berar . CP.
. . . Madras . B . e . MD, MS.
ring partioulars of North-West Frontier Province FP.
Orissa . . . . . OR,
(section 87). Sind . . . . . KA.
Punjab . . . . . PB, PJ.
P - United Provinces . . . Up, US.
the com.m ission of Ajmer-Merwara . . Ad.
Coorg . . . . . CG.
Deolhi . . . . . DL.

w!lich is effective,.
Iriven (section 3)..

section 6 (2)].

Norr.—These lettors shall be follawed by not more than four figures, and the letters:
and figures shall be shown— :
1. In the case of transport vehicles . . . In black on a white ground..

2, In the case of temporary registrations (section
25) . . . . . . . . Inred on a yellow ground.

3. In the case of registration marks allotted to
dealers [section 41 (2) (k)). . . . . In white on a red ground.
4. In other cases . . . . . . In white on a black ground..

7e (section 118),
t 115 or 118.
wce licence (sectiom

rtificate of fitness.
* gaction 70 (2) (g)
of weight (section.

section 73.

ection 42.

THE SEVENTH SCHEDULE

[H SCHEDULE,.
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THE SEVENTH SCHEDULE.

[See seotion 37 (2).]

Maximom AXLE WERIGHTS PREMISSIBLE FOR TRANSPORT VEMICLES.

Tabls A.

For each low pressure pneumatic tyre, The permissible
fitted to a wheel on the axle, of a weight in
nominal size— pounds ige—

980
1,060
1,100
1,140
1,195
1,225
1,200
1,350
1,450
1550
1,300
1,400
1,550
1,700
1,850
1,500
1,675
1,850
) . . . . . . < . 2,050
.20 . . . . ) . . . . 2,200
-1 . . . . . ) . . . 1,700
BY. . . . . . . . . 2,050
17 . . . . . 2,160
.18 . . . . . . 2,450
20 . . . . 2,650
. . . . . 2,650
.18 . . . . 2,900
20 . . . .o . T 8,100
22 . . . . 3,100
.24 . . . 3,100

. . . . . . . . 2,650

. . 3,300
.20 . . . . . . . 3,550
22 . . . . . . . . 3,660
24 . ) . . . . » . 3,650
16 . . . . . . . ) 3,176
.18 . . . . . . . 3,900
20 . . . . . . . . ) 4,200
5.22 . . . . . . ‘ . 4,200
9.75-24 . . . . . . . 4,400
10:50-20 . . . . . . 4,850
10:50.22 . . ) . . ) 5,000
10-50.24 . . . . . ) 5,200
11.25-20 . . . . . . . 5,450
11.95-22 . . . . . . . 5,800
11:.25.24 . . . . ) 6,050

.
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Table B.
For each high pressure pneumadtic tyre, The pel‘missible»
fitted to & wheel on the axle, of a weight in
pounds is—

pominal size—

3iPORT VEHIOLES.

30 x 6 . . 2,000
! 33 % 5 . 2,000
| 34 %5 . . 2,000
36 X 6 . . 2,000
| 32 x 6 . . %Ggg
The P?fi‘!ﬁé!sible 34 x g . e

welght in . s
sl dxn o st
| a4 o T : 3,300
980 36 X 7 3,300

)

1,060 a8 x 7 3,300
L1 10 36 % 8 4,000
1,140 38 X 8 4,200
1195 40 x 8 4,400
1,225 38 X 9 4,850
% 0 40 % 9 5,100
»950 42 % 9 5,300
150 40 x 10 5,700
A 44 % 10 6,160

EBwplanation.—The figures *“ 5:00-17 ”, ete., in Table A represent, respee--

tively, the nominal sectional diameter of the tyre and the diameter of the
wheel rim ; and the figures ““ 30 X5 ”, eto., in Table B represent, rgspectively,
the over-all diameter of wheel and tyre and the nominal sectional diameter
of the tyre, all figures being in inches. The actual sectional diameter of the
tyre when mounted on its appropriate rim and inflated shall in no case be less.

than the nominal sectional diameter.

s r:—a,_.»—-b—tb-‘,._,_
0 ~T T ip Co CR
O TIU O ST AR-
SoOonSI TS e

ww:—-»—-.—-.—-
(=g =
Tt

5

’2:0)
1,700
‘3'?:3 Note.~—Tyres may be calibrated in so-called metrio sizes, for example,
2 45 «170 x 20°’, In that case the first number represents the sectionalk
2,650 . diameter of the tyre in millimetres and the second number
2,650 represents the diameter of the rim in inches. The permissible
>0 weight in pounds for each such tyro shall be determined by divid--
3] 8 ing the nominal sectional diameter of the tyre in millimetres by the
3,100 figure 26-4, the quotient being the nominal sectional diameter in.
-2,650 inches. The permissible weight given in Table A for the nearest
g'g 0 equivalent nominal seotional diameter in inches and the aotual rim..
3’54 g diameter shall be the permissible weight for that tyre. _
3,660
3,115 .
3,900
4;2 0 @
4,200
4,440
4,850
5,000
5,200
5,450
g,g 0
,050

Table B, THE EIGHTH SCHEDULE,
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THE EIGHTH SCHEDULE.
(See seotion 71.)
LiMits oF SPEED ¥OR MoTor VERHICLES.
Maximum
apeed
Class of Vehicle. per hour,
: Miles,
4. Passenger vehicles, that is to say, vehicles constructed sole-
ly for the carriage of passengers and their effects :—
(@) if all the wheels are fitted with pneumatie tyres and
the vehicle is not drawing & trailer :—
(¢) if the vehicle is & motor cycle, motor car or motor
cab . . . . . . . . No limit,
(¢3) if the vehicle is a public service vehicle other than
a motor cab . . . . . . 30
L {b) if the vehicle, being & motor car or rotor cab, is
oy ir drawing two-wheeled trailer of a laden weight not
exceeding 1,700 pounds avoirdupois, and if all the
wheels of the vehicle and trailer are fitted with
1. pnoumatic tyres . . . . . . 30
b (c) any other vehiole, including an invalid carriage . . 20
2. Goods vehicles, that is to say, vehicles constructed or adapt.
ed for use or used for the conveyance of goods :—
(a) if all the wheels are fitted with pneumatio tyres and
- the vehicle is a light transport ‘vehicle and is not N .
drawing a trailer . . . . . . . 25
(b) in any. other case . . . . . . . 15
8. Traetors :—
’ (@) if drawing not more than one trailer and all the wheela
T of the tractor and trailer are fitted with pneumatio
tyres . . . . . . . . . 15
(b) in any other case . . . . . . . 6
-4, Locomotives, whether drawing a trailer or not . . . 6

THE NINTH SCHEDULE.
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THE NINTH SCHEDULE.
(See sections 75, 77 and 78.)

TRAFFIC SIGNS.
Part A, —Mandatory Signs,
NO. 1
SPEED LiMIT

ACT 1V

LETTERS & F/GURES
/N WHITE.

RED DISC 2F7. DIA.

i
i

[\ POST PAINTED IN 9 INCH
BLACK & WNITE BANDS.

)
|
|
[
!

At
NOTES 1

(1) The figure 20 is glven merely as an example, The actual figures will be as presoribed in
each case where this sign 18 used.

(2) The general design of the post i8 given for guldance, s e

(3) Where the speed limit is, or 1s to be, imposed only on a certain class or_clasges of motor
vehlicle tbepclasa or classes will be spec?ﬁed on the ‘ definition plate *’. Where in additlon
t0 & general epeed Hmit applicable to other motor vehicles a 8pecial apeed limit 18, or is to
be Imposed on vehicles of a certain ¢lass or classes, the general speed limit will be sspecified
on the diss and the epecial speed limit together With t,h.e' class or classes of vehlole to
which it apples will be specified on the ¢ definition piate

NO. 2—WEIGHT LIMIT, '
111




L‘_'—"'—zf'zpm.-._,____‘
AXLES OVER] “"#5 """

T

& INCH

4

- No.3
TOTAL PROHIBITION

Motor Vehicles. ; [aor 1%

. _NO.2
WEIGHT LT

CENTRE WHITE

TONS

H._-_—_“ZOINC”__ _ l

CLOSED i o |

/ ;

No. 4
DIRECTION SIGN

NO, 5—NO PARKING
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NO. 5
NO PARKING

RED DISC 2 FT. DA,

£D BORDER.

CENTRE WHITE

[ NO PARKING -+

here set forfh, may .be amplified by instructions  inscribed
ition plate placed below it as in the genera.l arrangement seb f orth
may be set forth the

criviTION PLATE
1of this Part. Upon the definition plate

WHITE.
ng which parking is prohibited. In like manner an arrow-head
¢ od on the definition plate will indicate that parking is prohibited
- on that part of the street or road lying to the side of the sign to which the
»harrow-heed points,
o M. 6 ] - SN0 7
Vo 4 | OVERTAKING PROWIBITED ~ USE OF SOUND SIGNALS PROME/TED
SICTION SIGN

P<NRED BORDER & BAND =5

{0, 6—NO [LARKING NO. 8—~MAIN ROAD AHEAD

|
|

113
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MITE BaCKGROUNE:

A RED BORDER &
BAND

ri
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REO BORDER

£ 8ac '(Gkou'“{(g;
BORDER & ‘E
BAND 2

§

CENTRE whITE

Motor Vehicles. ]
Part B.--Cautionary Signs.

i i +t shall be used in conjunction with a red triangular plate, the
'”denﬁté;g; ;ﬁoﬁzmﬂ be either hollow or painted white, in the manner indicated

the'general design reproduced below.

GENERAL DESIGH.

3 INCH RED BORDER.

CENTRE WHITE
OF HOLLON.

-’

EXPLANATORY DEVICE
PLATE WHITE. *

~\ALL DEVICES PAINTED
BLACK.

\RED BORDER,

DANTED IN @ INCH
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NO.1 NO. 2
ROYGH ROAD Z/G~ZAG (RIGHT]
—

el

\_‘% i
RED BORPER /

NO. 2 NO. 3
ZIG-ZAG(LEFT) CROSS ROADS

|

"4
REO Borper 7

=
NO.4 NO. 5
LEVEL CROSSING LEVEL CROSSING
(GUARDED) T (UNGUARDED )

o et A
‘..
N R ¥ g

R 5 B
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NO. 2|
e ¢
Z/G~-ZAG (RIGH r/

-
/

NO. 3
'ROSS ROADS

i
i
t
1
i
1

NO. %
cvEL CROSSING

(UNGUARDED)
‘\

1

pr 1089.]

No. 6
RIGHT TURN

SIDE ROAD ['?/G/f 77

h

-
\eeo sorotr/

‘Motor Yehioles.

NO. €
LEFT TURN

<

NOa 9

SIDE ROAD (LEFT)

N-RED BOROERT

NO, 10,—STEEP

117
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NO. 10
STEEP ANt

aC..PL'D BOPDM]! '

NO. 12 No. 2
HAIR PIN BEND (RIGHT) HAIR PIN BEND (LEFT)

0D BowDERT

NO. I3

NARROW BRIDGE ‘
2{ LD BOROLR

3




NO.
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|
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1A4IR PIN BE!

/2

ND_ (LEFT)

Motor Vehicles.

Part C.—Informatory Sign

NO. 1
- FLOOD GAUGE

SIOE ELEVATION.
-

A

WNITE SIDES —3
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NO.2
ROAD JNCTION APPROACH,

s 4
SACKGROUND INAJAFGARH )

YELLOW —
_J

new DeLh) B (TRoHTAK
- N y

: NO. 3 NO. 4
. END OF SPEED LIMIT. PARKING Sl!GN.

BACKGROUND
“TWO FT. D/A. /

CaLue sacwapouvnd
TWO FT. SQUARE
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Motor Vehicles.
THE TENTH SCHEDULE.

(See sections 77 and 78.)

Driving REGULATIONS.

1. The driver of a motor vehicle shall (_1rive the vehicle as close to the
oft hand side of the road as may be_ exp_edlent, and ghall a,ll.ow ’all traffc
which is proceeding in the opposite direction to pass him on his right hand
gide.

9. Except a8 provided in regulat'ion 3, the driver 'of & motor vehicle shall
pass to the right of all traffic proceeding in the same direction as himself,

3. The driver of a motor vehicle may pass to the left of a vehicle the
driver of which having indicated an intention to turn to the right has drawn
to the centre of the road and may pass a tram-car or other vehicle runnin
on fixed rails, whether travelling in the same direction as himself or
otherwise, on either side : N

Provided that in no case shall he pass a tram-car &t a.time or in & manner
-likely to cause danger or inconvenience to other users of the road or pass on
the left hand side a tram-car, which when in motion would be travelling in the
same direction as himself, while the tram-car is at rest for the purpose of set-
ting down or taking up passengers.

, 4. The driver of & motor vehicle shall not pass a vehicle travelling in the
samn® direction as himself—

NO. 4
FARKING SlaN

(@) if his passing is likely to cause inconvenience or danger to other -
traffic proceeding in any direction, or

(b) where a point or corner or a hill or an obstruction of any kind
renders the road ahead not cleéarly visible.

6. The driver of a motor vehicle shall noi, when being overtaken or
being passed by another vehicle, increase speed or do anything in any way
‘to prevent the other vehicle from passing him. -

» 6. The driver of a motor vehiole shall slow down when approaching a
road intersection, a road junction or a road corner, and shall not enter any
such intersection or junction until he has become aware that he may do so
without endangering the safety of persons thereon.

.. 1. The driver of a motor vehicle shall on entering a road intersection, if
the road entered is a main road designated as such, give way to the vehicles
Jproceeding along that road, and in any other case give way to all traffic
approaching the intersection on his right hand.

' \
BLUE BALKGROUND
TWO FT. SQUAR

8. The driver of a motor vehicle shall, when passing or meeting s

xocession or & body of troops or police on the march or hen i .
workmen engaged y Ps p when passing

Tailes am b on road repair, drive at a speed not greater than fifteen

9. The
121
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9. The driver of a motor vehicle shall—
(e) when turning to the left, drive as close as may be 6t the left hang

side of the road from which he is making the turi and of the rogq
which he is entering ;

{b) when turning o the right, draw as near as may be to the centre of
the road along which he is travelling and cause the vehicle to
move in such & manner that—

(¢) as far as may be practicable it passes beyond, and so as to leavg
on the driver’s right hand, a point formed by the intersection
of the centre lines of the intersecting roads ; and

(i) it arrives as near as may be at the left hand side of the roag
which the driver is entering.

THE ELEVENTH SCHEDULE
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THE ELEVENTH SCHEDULE.

(See seotion 79.)
StaNALS.

{. When-about to turn to the rigl}t or to drive to the right hand sidfa of
)ad in order to pass anothor vehicle or for any other purpose, a driver
hall extend his right arm in a horizontal position outside of and to the right
f his vehicle with the palm of the hand turned to the front.

2. When about to turn to the left or t0 drive to the left hand side of
he road, a driver shall extend his right arm and rotate it in an anti-

3ses beyond, a,n(fi 80 as o leave
>int formed by the intersectio |
seting roads ; and

the left hand side of the road

~clockwise direction.
3. When about to slow down, a driver shall extend his right arm with

the palm downward and to the right of the vehicle and shall move the arm
s0 extended up and down several times in such a manner that the signal can
be seen by the driver of any vehicle which may be behind him. .

4. When about to stop, a driver shall raise his right forearm vertically
outside of and to the right of the vehicle, palm to the front. '
5. When a driver wishes to indicate to the driver of a vehicle behind him
that he desires that driver to overtake him, he shall oxtend his right arm and
hand horizontally outside of and to the right of the vehicle and shall swing the
arm backwards and forwards in a semi-circular motion.
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